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Abstract of tlte Proceedings of tile Gottl/cil oj tile Governor General of Illdia, 
assembled f01' tl,e PlII'Pose of malcing Lmos a1lcl Regulatiolls mule?' llle 
prov"i8ions of tlte Act of Parliament 24 9" 25 Vic., cap. 67. 

The Council met at Governmcnt House on Friday, the 2,tth March 1871. 

PRESENT: 

His Excellency the Viceroy and Governor General of India, K. P., G. :r.I. S, I., 
presidi1lg. 

His Honour the Lieutenant Governor of Bengal. 
His Excellency the Commander-in-Chief, G. C. D., G. C. S. I. 
The Hon'ble John Strachey. 
The Hon'ble Sir Richard Templc, K. C. S. I. 
The Hon'ble J. Fitzjames Stephen, Q. c. 
The Hon'ble B. H. Ellis. 
:Major General the Hon'ble II. W. Norman, c. D. 

Colonel the Hon'bla R. Strachey, c. s. I. 

The Hon'ble F. S. Chapman. 
The Hon'ble J. R. Dullen Smith. 
The Hon'ble F. R. Cockerell. 
The Hon'ble J. F, D. Inglis. 
The Hon'ble D. Cowie. 
The Hon'ble W. Robiuson, c. S. I. 

INDIAN REGISTRATION BILL. 
The Hon'ble MR. COCKERELL moved that the report of the Select Com-

mittee on the Bill for the B,egistration of Assurances be tnken into consideration. 
He said that the original design of this Bill was simply to re-enact, in pur-
suance of the general scheme of consolidation of the statutes, Acts XX of 
1866 and XXVII of 1868, in combination with a thil'u Act for the exemption 
from registration of certain inurn title-deeds, tha enactment of which had l)ecn 
urgently called for by the Government of Madras, and to extend the ('onsoli-
dated law to provinces in which the system of compulsory registration was not 
yet in force. 

The proposal for fresh legislation on this subject brought to notice some 
doubts and difficulties which had arisen in. the working of the existing law, an"(l 
their solution was, to a certain extent, attempted in the Bill as introduced. The 
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area of amendment lill.d greatly expanded during the passage of the Bill through 
Committee, ~nd it now Came back to the Council with various alterations and 
additions, embracing a vel:y considerable modifi<)ation of t4e existing procedure. 

Numerous as the proposed changes were, and not unimportant as was the 
charact~r of some of them, they could hardly be said to disturb materially the 
main features of the present system of registration. The aim of the Committee 
had rather been to improve and popularize that system by the abolition of those 
forms which the experience gained during the five or six years for which it had 
been in operation, had shown to be either practically useless or at best produc-
tive of a degree of advantage altogether incommensurate with the expense and 
trouble whi~h they enhtile.d. . 

The main objects of the registration system established by the Acts of 1864 
and 1866 were the attainment of a complete record of rights and interests in 
immoveable property, and the prevention of fraud in transactions regarding its 
conveyance from one person to another. To achieve the first of these results, 
a degree of centralization was aimed at, such as was not to be found in the 
system of registration in force in any other country. 

Theoretically, the idea of concentrating, in one central bureau, complete 
statistics regarding the transfer of property throughout. the vast extent of 
country comprised in the territories subject to one Local Government or Admi-
nistration might have had much to recommend it; but for all practical purposes, 
the scheme had proved needlessly elaborate, whilst the machinery requisite for its 
maintenance was exceedingly costly. In illustration of this he might mention, 
that the number of searches of the index registers maintained in the office of 
the Registrar General of Lower Bengal during the last six. years, the prepara-
tio~ of wbich was computed to have cost upwards of rupees 100,000, had been 
only 240, anel of those, not more than five or six related to registrations effected 
outside the presidency town. 

The £h'st change, therefore, proposed by the Committee, was the abolition of 
the Registrar General's office as an office of record. The result of this proposal 
was that thc office of the District Registrar would become the eentral office 
'of record for each district, to which all references for information as to the 
existence of incumbrances on property situated withln such district must be 
made, and the present 'costly duplicate indexes would be altogether dispensed with. 

Thc adoption of t.his reform would bring om system of registration more 
into ~ccord with that which obtained in other countries, and. would provide all 
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that was found to bo needful for public cOl!-venience in the way of aceessihility 
to the record of title in property, at a very considerable saving of cxpense. 

The designation of Registrar General had bcen converte<l into that of 
Inspector General of Registration, as moro correctly rcpresenting the nature of 
tile duties henceforth to be performed by that officer. It was hoped that one 
important consequence of the proposed clmnge in the constitution of tbis office 
would be the more efficient supervision l)y the Inspector General, aided hy the 
subordinate inspecting officers, for whose appointment power was given by the 
amended Bill, of the work of the registering offieei's. 

Nothing was so essential to the favourable l'egard hy'the public of theil' 
registering obligations as the prevention of needless delay in the process of 
registration, and this could only be effected by a thorough and constant 
inspection of the proceedings of Sub-Registrars. 

There could be little d~)Ubt but that the l)1'esent charges for registration 
were unreasonably high, and their rc,lluction was an important necessity. But 
the greatest objection to the obligation to register consisted in the loss of time 
entailed by enforced attendance at the registration office; and everything which 
tended to reduce this cause of objection to a minimum; must be ultimately 
productive of great public advantage. 

Another important alteration was the p1'Ol)osed extension of the power of 
exempting leases. The present law provided that, in Lower Bengal and the 
North-Western Provinces, the Local Govcrnment might exeml)t from registra-
tion leases for terms not exceeding two years, and the annual rent reserved by 
wllich did not exceed fifty rupees. That pro"\'ision originated in ccr~in repre-
sentations made on behalf of the indigo-planting interest in Bihil' and the 
North-Western Provinces, to the effect that the rule which made obligatory t.he 
registration of leases, where the term of the lease exceeded one year, operated 
with peculiar harshness in regard to leases for t.he cultivation of indigo, as such 
leases were given, under the IH'evuiling custom of those provinces, for a term'of 
fifteen months, and that the expense and trouble of l'egistering such documents 
were beyond all reasonable prol)ortion to the value of the sul)ject-matter of the 
t,-ansaction. 

Under the operation of this l)ower of exemption, agricultural leases largely 
escaped the obligation to rcgister in Lower Bengal and the N orth-"Vestel'll Provin-
ces; whilst, in Madras, such documents had, under the special provision of the law 
which exeludcd from its application the llUttas and muchalkas referred to in 
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the local" Act VIn .of 1865, enjoyed an absolute e~emptiori. from obligatory 
registration, 

By these special provisions, and by the limitation us to the value of the 
property which formed the subject of any eonveyance rcquireclto be registered, 
this principle would sccm, at least to somc extent, to have been recognized by the 
legislature, namely, that, wherc the value of thc transaction covered by any docu-
ment was so comparatively insignificant that the cost of the registration of such 
documcnt would bear an undue proportion to that value, the l'egistering obliga-
tion should be relaxed. 

In this view, the propriety of a geLeralrelaxution of the law in regarcl to 
the registration of agricultural leases had been broadly discussed by the Com-
mittec . . 

Adverting, .also, to what hud been described as the main objects of the 
registration system, namely, the establishment of a continuity of record of 
title in property and the prevention of fraud in its conveyance, it had been 
held, first, that as terminal leases were not in fact incumbrances, so they 
did not affect title in property, and their registration was not essentiaJ. to the 
completeness of the. record of such ~itle; and, second, that, whilst on the one 
hand a registered lease might be said to secure the holder against the attempt, by 
any subsequent fraudulent transaction, to deprive him of the possession of 
the tenure covered by such lease, yet, on the other, as no holder of a lease could 
obtain its registration without the active co-operation of his ianillord, the regis-
tration system might be so worked as to facilitate the repUdiation by the latter of 
his first engagement, and the defrauding his rightful tenant by means of a subse-
quently executed and registered lease in favour of some other person. 

On these considerations it was proposed to extend the power of exemption to 
all Local Governments, and in respect of any leases for terms not exceeding five 
years and the rents rcserved by which did not exceed fifty rupees. 

With this concession, which was intended to cover the case of aJ.l CUltivating 
leases, it was thought unnecessary to retain the special provisions of the present 
law in regard to pattas and muchalkas in the MaID'as Presidency. 

Under the prescnt la.w, registcrcd leases, the registration of which was op-
tional, were made to take effect against unregistered documents of a similar 
kind and relating to the same property. This provision had no phce in the 
carlier Act of 1864, and he had been unable to discover any cause for its adop-
tion, either in the Statement of Objects and Reasons or any of the proceedings of 
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the Council. in connection with the enactment of Act XX of 18GG. Its effcct 
was to make the exemption ofsuchlcases froin obligatory registration 1)1'0 tanto 
unreal. Section fifty of' the amended Bill, therefore, omittCll all rcfcrence t.o 
these doemnents. 

In flU'therance of the scheme of maintaining in tho registration offico n 
cOIllI>lete record of title in illll1l0ycahle property, the cxisting law made it 
obligatory to register clecrees find orders of' Courts affecting such titlc or interest. 
So fur as the dccrees ancl orders of Rcyenue Courts wcre coneerncd, the rule lmd 
always been inoperatiyc, owing to the extreme difficulty of detcrmining how 
far such decrees or orders could be said to affect titlo. Eyeu as rcgards the 
decrees of Civil COl1l'ts, tho la.w provided no security for thc obscrvancc of the 
rule, amI there was no certainty of its l)eing habitually followed. There was this 
inconsistency, morcoyer, in the law on this subjcct, that whercas it was thought 
necessary, in tho case of I>riYate cOlweyanccs, of ,,"hich there was no puhlic 
record, to afford somo relief from the obligatory rule where the ,alne of tho 
property conyeyed was of inconsiderablo Ulnount, no limitation whateyer was 
provided in regard to the yalue of the~itle or interest affected by n decrcc. 

Under the present law, the obligation of registering decrees of COl1l'ts might 
be saicl to rest upon tho COl1l'ts themselves, as they were requirecl to forward 
memoranda of ~uch clecrees to tho registration office. It was flU·ther I>royided 
that the fees chargeable for such registrat.ions might be leyied as costs in t.he 
suit. The result of this 11lan was that there was no certainty of all decrees being 
registerecl, for no penal consequences attached to non-regist.ration, and the fees 
were 'vcry imperfectly recoYcre(1. 

'ro remedy this st.ate of things, it was suggestctl by the Judges of one of 
the High Com·ts that the registering ol)ligation should he shifted to the person 
in whose fayolU' the decree was giYen, and that the ohliga.tion shoukl be ellforcc(l 
by the invalidation of an lUll'egistcl'cd decree . . 

The Bill as introduccd ado11ted this suggestion'; but at the time of its 
. introduction, MIt. COCKERELL l)ointecl out that it was a question whether the 
registration of decrees of COlU't shoulll be ol)ligatory on any ono, thc weight of 
opinion of the officers who hacl been consulted en the subject being against the 
maintenance of any sneh obligation. 

S0111e time ago, the GOYel'nlllent of India addressed n circular letter to thc 
scveral Local Governments, illyiting 011inions as to the propriety and expcc1iellcy 
of enforcing the registration of the decrees and order:! of Revenue COlU'ts. On 

13 
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that occasion, not only was there a general consensus of ol)inion against such 
epforcement, but the severnl officers consulted added then- testimony to the 
practical inutility of requn-ing the registrntioD; of decrees of Civil Courts, at 
.lenst so far as they affected l)l'operty "'hieh was not the subject of any previous 
l'egistration, amI wero in favour of cancelling the obligation imposml by the 
existing law in regard to such deerees. 

The question to be determined by the Select Committee then was-On 
'whom should the obligation to register these decrees amI orders rest, aud how 
should its fulfilment be enforced? Clearly, if. it was desirable that the registrn-
tion of decrees should be made obligatory, the obligation must bo plaeed upon 
the decree-holder; ho was, as regards tho decree affecting any title or interest 
in immoveable property, precisely in the same position as a llCl'son who had 
acquirecl such title or interest by an orclinary conveyance executed in his ftwom'. 
But then came the difficulty as to how the obligation was to be enforced. In 
tho case of a conveyance, the document, so long as it remaineel unregistered, was 
invalid. To apply this rule to the decree, as was contemplated in the Dill as 
introduced, would entail great hardship.; for the penalty in the latter case was 
altogether elisproportionato to that in the former. The title which resteel on a 
conveyance which, O"wing to lapse of tinle, could not be registered, might be set 
up by a fresh conveyance; but the interest acq'un-ed through a decree similarly 
incapable of being registered was uTetrievably lost, for no fresh dCCl'eo could bo 
obtained on tho same cause of action. 

:Moreover, the obvious arglUllents against the 11rol1riety and l)olicy of allow-
ing the decrees of our established Courts of juclicature, obtaincd generally at 
no small cost, trouble and anxiety to the litigant, to he liable to be annulled and 
discredited by reason of the omission on the part of the holders to have them 
transcribed in a registration office, seemecl to him n-resistible. 

Such being the difficulty as to the enforcement of the obligation, it was 
well to examino closely the grounds for its maintenance. The only object 
which it subservecl was the continuity of record of title, tho eoml)lete attainment"· 
of which was found to be inlpracticable. For the prevention of fraud, the regis-
tration of decrees was wholly lmneCeSsal'y. When finy property had become the 
subject of litigation, the fact was well known, and information as to title was 
casily obtained by an intending purchaser 'without l'eCOlU'se to the registration 
office. ffhis fact was probably the causo of the barren results of the registration 
of decrees during the six years that the obligation to register them had been in 
force. 1\10re than one Registrar General hacl reported that, his attention 
being especially du'ected to this sul)ject on his tours of inspection of sul)orclinnte 
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registration .officcs, ho coulclneyer fill(l eyidence of n single search of the registcr 
of dccrees and orders; all(l it was gcnerally belicved that, as a matter of fhct, 
persons seeking information in rcgar(l to title to llropcrty did not havo recourse 
to tllCse registers. It shouhl be remembercd, moreover, that these decrecs were 
in one sonse nlready registered, for every Comt kellt a record of the uccrces ancl 
orders passed by it, and, in the Bcngal Prcsidcncy at least, information of such 
decrees affecting O"wnership in land was by law rcquired to be transmitted to the 
revonue authorities. 

On these grouncls it was proposcd to abandon the attemllt to compel regis-
tI'ation of decrees and orders of aU Courts, leaving it to the olltion of t.he clecree-
holcler to register or not at his -plcasurc; and tho Bill had been so amended as to 
give effect to this conclusion. 

He hml dwelt at"some length upon tIllS matter, because the decision arrired 
at by thc Comniittco rcpresented the opinion oHhe majority only, and, as wouM 
he seen from an cntry in the notice of business to l)e brought forward today 
in this Council, one TIon'ble Member strongly dissented and carried his objection 
to the length of proposing that the question should be otherwise dealt with. 

The Bill as introduced, in modification of the prcsent law, was framed so as 
to give effect to a rcgistered instrument relating to illlilloyeable property against 
any oral agreement regarding the same property, irrespective of any CU'Clilll-

stances attencling such agreement. 

Snch a provision, it had been rightly contended, 'would amount, practically, to 
the enforcement of writtcn contracts for the conyeyance of immoveable property 
01' any interest therein, and ""01.11(1 seriously distmb the law of property in force 
in tIlls COlilltry. 

Some alteration of Act XX of 1866 on tills sul>joct was clearly nceessary, 
to qualify the a1)solute superiority which the wording of section 48 of that Act 
apparcntly gaye to the registered instrmnent over the oral contract. Oral 
agreements, therefore, whcn accompanied or immecliately followed 11y the delivery 
of possession of the property to which they related, had been suYe(l frolll. the 
preferential rule in the Bill as now amended. 

U lli'eo'istercd instruments, the registration of which ,,"as ohli "'ator" were like o 0 J' , 

insufficieutly-stampell documcnts, declarc(l hy the present law to be absolutely 
involi(l and inndmissible in evidence. Thl.l Courts had generally interpreted this 
lll'oyisiou to apply only so far as such instruments pmported to affect title or 
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interest in any immoveablo 11roperty. Tho Bill as int.roducecl excluded this 
construction. 

Tho q:uestion involved had undergone much discussion in 9ommittee. 

It might readily be concedecl that, in so far as absoluto invalidation "Woulel 
affect the interests of third persons, who, not being parties to the instrument, 
w9re not reasonably chargeable with neglect for the omission to register it, the ori-
ginal provision of the Bill went flU'ther than the equity of tho case WQul(l 
admit of; but, on the other hand, it was difficult to tUulerstuml what unmeriteel 
penalty was inflicted on tho person who had neglected to register, by thc rcfusal 
to allow him any benefit out of the tmregistered instrument. 

A lll..'tjority of the Committee hacl, howeyer, concluded in the sense of the 
ruling of the COlU'ts; but as the object of the law was simply to compel the 
registration of doclUuents plU'porting to affect title or interest in immoveable 
property, the invalidation of such instrmnents, when unregistered, must be limited 
to' their effect in that clirection . 

. The provisions of the law for the special registration of bonds and promis-
sory notes were of a wholly experimental character. They were designe(l for the 
prevention of unnecessary litigation, and were altogether outside the objects of 
ordinary registration. 

So far from the system providing any safeguard against fraud, the very 
opposite result hacl been obtained from it. It was assumed by the projectors 
of the scheme that, in most cases, the parties to the bond would be personally 
known to the local registering officcr, and the identity of the obligor·certain. 
Such, however, had not been the case; false personation was largely practised, and 
officers experience(l in the working of the system represented that, if it was to 
be maintained, some proeedlU'e before the registering officer must be deviseel 
for secming the proper identification of the 'person who became bOlmd l)y tho 
transaction. 

The just ren.soning on this question seemed to be, thn,t the provision of any 
procedm'e adrquate to the attainment of the object in view, would be tanta-
mount to tho transfer of tho process of adjmlication on matters of this kinel 
from the experienced Civil Court to tho far less competent registering officer, 
with vcry little saving of eXllense uUll trouble to tho parties themselves, and 
that such a com'se was, for obvious reasons, inexpedient. It was thereforo pro. 
posed to omit, from the new law, the speciall'egistration proccellU'e. 
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'fhe attempt to maintain in the registration offices a complete continuity 
of reeord of title in immovea,ble propCl'ty having been abandoned, it was 
thought unnecessary to insist on the registration of documents issucd or execut-
ed lly tho Government, there being 'of COlli'se a record of such documents in, 
somo 1mblic office. . It was sufficient to provide that such record should be 
matlc accessible to the public. 

To avoid unnecessary departmental expenditme, and thus indirectly to reduce 
the cost of registration, the Local Govcrnment was empowered to dispense with 
a separate Inspector General, and delegate the duties of the office to any estah-
lished authority. 

It was thought that, in time, as the registration system got into good work-
ing order, these duties might in most provinces be conveniently assigned to the 
chief controlling l'evenue authority, and the alternative provision of the 
amended' Bill was intendecl to meet that or any similar arrangement which 
might appear economical and efficient. 

The distinction between the pCl'iods allowed for compulsory and optional 
registrations l'Csted on no very intelligible grounds. It was proposed, therefore, 
to apply the longer period-·fom months-to both classes of registration. The 
penalty heretofore levied for delay in the presentation of documents to the 
registering officer through any unavoidable cause, was felt to be excessive, and 
had therefore been reduced t.o one-half of the present amount. 

To obviate hardship in extreme cases, a discretionary power of absolute 
remission was reserved to the Inspector General. 

An analogous IJrovision to that of the Stamp Act (XVIII of 1869, sec-
tion 24, clause b) had been introduced into the amended Bill, to guard against 
the law working harshly ill regard to documents executed out of British India, 
the parties to which right be presumed, ill many cases at least, to be unac-
quainted with the requircments of the law of this COlli1.try. 

Persons desirous of registering wills 'und authorities to adopt, under thl) 
present law, took them to the offiee of the District Registrar. For the sake 
of public convenience, the Bill as originally drawn substituted the office of the 
Sub-Re .... istrar for that of the Registrar as the place of registration. It might 
not unf;equently occur, however, that the inclinations of the persons desiring 
to register such important clOClUllents leunt to their registration at the offiee of 
the Regist.rar. The amendecl Bill was so framed as to give the l'ight to 
select the office for the registration of 8 .. 1Ch docnments t.o t.he persons entit.led 
to register them. 

c 
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In the. case of r~fusal to signth~, endorsements made' by, the ,rcgi(Stel'ing 
. officer, although 'the execution of the 'document presented for l'Cgistration \vas 
. adrirltted by the person so l'efusing,' the registering officer must, under, the pl'e-
.' sent law: decli~o to registcr; the llllSucccssfulappiicant for ~;egistration had the~ 
to' appeal;' the appellnte' authority must reject, the appeal, and the appellint was 
then driv~n to an application to the Oivil OOtU't. All these useless forms must 
be gone through to compel registi.'ation, although the only fact which could in 
~uy . case be in issue as regards the propriety of admission to registration was 
not derued by the executant .. ' 

It was proposed, in such cases, to allow the registration· to proceed, the 
registering officer merely recording the refusal of the executant to sign the 
endorsements. 

It had also been thought expedient to dispense with the practically futile 
appeal to the Registrai' where the Sub-Registrar had refused to register a 
document on the ground of the denial of his execution of it by the alleged 
executant. 

In such cases, the Registrar had no power of giving relief; and it seemed 
unreasonable to retain a procedure which caused needless expense and waste 
of time by delaying the,application to the Oivil Oomi to which the person desh'. 
ing to register must ultimately resort to compel registration. ' 

It was proposed to restIict the obligation to register authOlities to adopt to 
cases in which such authodty was not confelTed by Will. Inasmuch as this 
authority very frequently formed part of the provisions of a Will, any wider 
application of the measure would reduce the donors to the nece,ssity of registedng 
their Wills tmder penalty, in case of failure,of their partial invalidation. 

Such were the chief alterations of the e~sting law contemplated by the 
amended 13ill. There were other changes proposed which it was unnecessary for 
him to notice in detail. They were for the most part designed-notably, the re-
duction of the number of indexes, and the substitution of filing for copying, and 
of memoranda for copies-to reduce the cost of registration, and otherwise render 
it less irksome and distasteful to the individuals whose transactions were brought 
within the operation of the law. 

In a country lik~ this, a 8ystem of obligatory registration of title wa~ 
necessary, not only for public convenience, but more especially for tl~e l)rotection 
of the community. 
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Such a system must have llnavoid~bly entailed some burden ullon those who 
'Were directly brought within the iufluence' of its provisions. 'l'he aim of the 
law which, in the interest of the gcn~rnl public, established such a system should 
be to render that burden as light as was compatible with the complete attain-
ment of the object in view; and this principle had been observed, as far as possi-
ble, in the arrangement of the details of· the Bill, which would, he trusted, be 
today passed into law. 

The Motion was put and agreed to. 

The Hon'ble lIlt. CHAPMAN moved that the Bill be rcmanded to the 
Selec~ Committee. He said that, as the alteration he was about to l)ropose 
would, if it met with the approval of the Council, involve several verbal 
changes throughout the Bill, it had been thought that it would be most con-
venient for him to move thL1.t the Bill be sent back to the Comluittee, instead of 
moving a specific amendment. The alteration he had to proposo was, that the 
registration of memoranda of decrees of Civil Cow·ts affecting immoveable 
property be· made compulsory. The Council would therefore be pleased to 
understand that this was the issue to which he asked their consideration. 

Dy the present law, the registration of these documents was compulsory, 
and the duty was imposed on the Court making the Jecreo to send a memoran-
dum. of the substance of it to ~he Registrar. It was provided that the fees for 
registration were to be consiuercd as costs, and paid in such way.as the Local 
Goverlllllent should dhect. 

Now, it was found that this provision of the law had been allowed to 
'become inoperative; and in the Bill originally introduced by his HOD.'ble friend, 
in order to ensure that theso memoranda should be duly registered, the burden of 
doing so was thrown on the parties; and the penalty of non-compliance was, 
that the decree would become null and void. On fnrth<>r consideration in Com-
mittee, it was thought that tIllS was an extreme measure, which might possibly 
operate very unjustly. and harshly. It was therefore decided, after mueh delibera-
"tion, to do away altogether with the compulsory obligation to register these 
decrees. 

:MIt: CIIAPMAN thought, with all dcfcrenee to his hon'ble colleagues, that 
they had now gone to the oppositc extrcme. If you wanted to have a pcrfect 
'record of title to landed propcrty, he thought it was most advisable that judg-
ments of this kind should be registered. Bor his own part, he did not know 
why the existing law hacl becn allowed to become inoperative, or why the 
Courts had been permittcd to evade the duty imposed on them by law. He 
fa.ncied the real cause had been the difficulty in obtaining, bcforehand, the l'equi-
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sHe funds. ·,'This difficulty might, he apprehendcd, be gqt over, either 11y credit 
being allowed,· or by the Lqcal Goycl'nment~ advancing thc requisi~e funds, which 
would be repaid on the recov~l'y of the costs. Therefore, he proposed that the 
Bill be rec6m.in.jtted, with a view to the pl'o~isions of the existing law being 
're-impo~ed, or' with a vIew to the parties being obliged to register these memo-
i·anda· of decrees themselves. Hc did 'not think this latter course would involve 
risk of hardship. Tho Oourt might be· obligeel to provide the parties with 
copies of memoranda, and the time within which registratio:.;t should be 
effe~ted might count from the dates of receipt of such memoranda. It 
~a:s not an every-day event in a man's life getting a decree in Iris favour; and 
J.<IR. OllAPMAN could not see why he shouB not be obliged to register it in: the 
same way as certain descriptions of deed,s relating to landed property. 

MR. OHAPMAN desired to take this opportunity to make a few remarks on 
what he might term the financial aspect of this measme. The Council were 
aware that registration was now included amongst the eight heads of Provincial 
Services, the more direct administration of which had recently been entrusted to 
Local Governments. The Registration Department was, moreover, the only 
paying one amongst these heads. 

Such being the case, he wished to s~te it as his opinion that it should be 
rustinctly understood that it was not the wish or intention of Government that 
this branch af. the administrat.ion should be looked upon as a source of general 
revenue; or that any kind of a fiscal chamcter should appertain to this Bill: 
JIe--£eared that, in many parts of the country, the ignorant classes did look .upon .. 
~he Registration Department as a means of general taxation. He thought it 
very advisable that they should be disabuseel of this idea. 

It seemed to him that any smplus funds there might be should be devoted 
to strengthening the efficiency of the Department, and to providing for tlie . office 
accommodation which was everywhere much neeued. If, after the reasonable 
'wants of the Department had been met, there should still remain a smplus, 
then he thought the fees oughb to be rcduccd . . 

It woulu be satisfactory for him to learn that these opinions were in accord-
ance with 'those of the Government of India, and that the Government wouIa 
be prepared to exerci~e the control over fees vested in thcm by the Bill in con-
formity with the views which he had ventured to express. 

His Honour the .LIEU'l'ENANT GOVEltNOlt thought that, in many respects, 
it might be more propel' that he should give a silent vote on this Bill, ·because 
he had not had the opportuuity of seeing the Bill till yesterday. Still, he 
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had been for such a long timc connected with the subject of rogistration 
and had taken so great an interest in it· that he was unwillin"' to let his 

'. 0 
vote pass without explaining that he knew little about this Bill itself beyonel 
what had fallen from the Hon'ble 11:£1;. Coc~erell. HIS HONOUR had hcard "itb 
great satisfaction that the main object of tho Bill was to reduce the charges 
and facilitate the practice of registration ill India. He believed that he was 
the earliest public offtcer that introduced a geneml system of registra.tion in an 
Indian Province, namely, Qmlh, where the system was extremely popular. 
Village registry offices were brought home almost to every man's door j ancl 
although the system established in Qudh was very imperfect, he did look upon 
the subject with very great interest. 

Hc wonld only, beyond explaining that he knew very littlc of the Bill, 
notice one or two points in thc speeches of the Hon'blc Members who had 
spoken before him. He should very much have liked that the Hon'ble Mr. 
Cockerell had explained to us to what other countries he had referred when he 
said that the determination of the Committee to abolish gencral registers, 
and maintain district registers, was in accordance with the system adopted in 
all other cOlmtries j because HIS HONOUR knew that, in the one country with 
which he had an intimate acquaintance, namely, Scotlanli, the very opposite 
course had been recently adopted; for, hy the provisions of a recent Act of 
Parliament, one central register office in Edinburgh had been adopted, instead 
the system of local registration. 

'l'hen we came to the point which was the suhject of the amendment 
moved by the Hon'ble lVIr. Chapman. HIS HONOUlt was not prepared to go 
into the subject as to how far it might be possible to enforce registration by 
the Comts of their own decrees, 01' as to how far it might bo eqnitahle to insist 
on the part.ies themselves registering the decrees passed in their favoUl·. But 
he should look with extreme regret upon the ahandonment of the attempt to 
bring together in one place and in one view all the burdens and incumbrances 
affecting any property. He thought it would intmc1uce nn element of great 
uncertainty, if a man who wished to ascertain. what incumbrances there were 
upon any pl'operty, had first to proceecl to the registry office to ascertain 
whether any deeds affecting that propcrty existed, and then had to ascertain 
what kinds of decrees had been passecl, it might be during many years back, in 
relation to that property. lie did not understand that it was objected that the 

D 
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Courts would not obey. the legislaturc; but he thought that it was unllcsirable 
that the Courts in this country shoulU have that extreme independence which 
was affected by some of the superior Court,s in England. lIe did not see 
why the Courts should not be required to. serid brief memoranda of their 
decrees to be registered; . and if there was an insuperable difficulty in regard to 
such a course, he did not, as at present advised, see that it would be impossible 
to require the parties to a decree to register this brief memorandum themselves. 
Speaking as Do Member of this Council who had not had an opportunity of 
going into the subject, he was inclined to vote in favour of the Hon'ble Mr. 
Chapman's amendment. 

HIS HONOUR would also say that Le most heartily concurred with the 
observations that had been made on 'the subject of the inexpediency of mak-
ing registration a source of revenue. It did so happen that, in the recent 
scheme of local finance, amongst the Departments made over to the Local 
Govel'Uments, the only one producing revenue was this Department of regis-
tration. It had a very small revenue, no doubt, but still a revenue exceeding 
the expenditure. He found that, in I'egard to registration in Bengal, the 
Govel'Ument of India. had given us about rupees 50,000 less than nothing. 
They had left us a deficit of rupees 50,000, which we were expected to make 
up, either from the proceeds of registration, or in some other way. His own 
opinion was that it was immensely inexpedient that this Department should 
be made a source of revenue. It should be no more than self-supporting. 

He therefore did trust that, whcther this view were expressed in the Bill 01' 

not, the Government of India wonld give us an assurance that it was the 
intention and object not to make registration a source of. revenue to be 
expended on other objects. 

One word more with reference to the ",iller questio1,l as to the effect of 
Bills of this kind, admirable as they might be, and admirably drawn as they 
might be, in curtailing the powers of the local legislatures to an inexpedient 
extent. He was very f~r from thinldng that it was the desire of the leO'i8-

• 0 

latme of India, or of the Hon'hie Member charged with the Legislative 
Department, to interfere more than was necessary with the legislative powers 
of the Local Governments. He was quite conscious that ~he gentlemen 
connectccl with the Legislative Department of the Government of' India werC} 



REGISTRATION. 

likely to uraw infinitely uetter mlls than the local legislatures, and that we 
were under considerable obligations to them; but at the same time it was all 
ineidelltaJ, pCl'h~ps accident.al, effcct of these codifying Bills, that the local 
legislatures wero ueprived of a great portion of their powers of legislating. 
'1'hat effect was produced in a way whieh he scarcely thought was intended, 
hecause the local COlll<:ils could deal with olcllaws, and not with new laws. 
'1'herefo1'e, he threw out, for thc consideration of the IIon'blc l\Icmber and 
other :Members of this Council that, in passing Bills of this kind, the effect was 
that the local legislatures would be unable, with l'egard to details affected by 
local considerations, to deal with those small details in future. If we c;n-
sidered how great this country was, how various were the systems of revenue 
and records, how exact amI minute were the records in some provinces, how 
wholly wanting in others, it was almost beyond the power of man to draw a 
Bill of this kind whicll, in all its details, would he equally applicahle to 
the circulllstances of all thc provinces. If it might he possible to insert in 
Acts of this sort provisions which would enable the local legislature to deal 
with the details, he ventured to suggest that such an arrangement would be 
very desirable indeed. 

The Hon'ble MR. ELLIS believed that the Bill now before the Council was 
in most I'espects a great improvement on the old Act, and therefore had his 
approval. But with regard to the point raised by the IIon'hle Mr. Chapman, 
he concurred with His Honour the Lieutenant Governor in thinking that the 
evil which woulcl result from an imperfect system of registration was far 
greater than any inconvenience whieh the Courts or suitors could possibly 
suffer from enforcing the registration of decrecs. He would, therefore, Sl.lPPOl't 
the amendment of the Hon'hle Mr. Chapman. 

On the other point raisccl, in regard to deriving revenue from registration 
fees, he entirely coucurred also with what had fallen from the Hon'ble 
Members who had precedpd him, for he thought that it was not proper 
that these registration fees shoulcl be regulated so as to form a sourcc of reve-
nue, 01' that they should be expended on any object other than that for which 
th~y were raised. At the same time, he thollght it would be most inexpedient 
to create any special fund to be called a Registration Fllnd, Ol' to put aside the 
proceeds of this department in any special way; his experience of such 
funds was not favourable to their formation, for they were very often 
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.causes of muchheart-burnil1g and inconvenience, when the purposes for whicll 
they were· constitnted became obsolete, or when other .views came to prevail as 
to the particular objeots to which they were properly applicable. He should 
be sorry to see such a fund formed from registration fees, hut wouM not ohject 
to a deolnration that these l,'eceipts were intended to be applied solely to facili-
tate th~ registration of assurances and· to other purposes connected with 
registration. .He might mention, in illustration of his view on this point, 
that, not long ago, ono of the Local Governments applied for permission to 
be empowered by law to regulate, of their ow·n motioll, the fees to be taken 
for the registration of documents .. TIlls application was refused by the Govern-
ment of India on the ground that there wonId be a probability of a Local 
Government, in its desire to raise reV<3nne, increasing the fees unduly; 
whereas the Government of India, having no interest whatever in the. pro-
ceeds of the fees from registration, would fix them at as moderate a rate 
as possible. This, he thonght, was a snfficient justification of the Government 
of India in declining to permit the Local Governments to regulate the· fees 
for registration in their own provinces, and would indicate the desire of 
Government not to derive revenue from registration fees. 

'1'he Hon"hle SIR RICHARD TEMPLE expressed his entire concurrence ,,,;th 
what had fallen from the Hon'ble Mr. Ellis in reference to· the impropdety of 
establishing a special Fund. If that was what was intemled by His Honour the 
Lieutenant Governor, he thought it would be impossible for the Government 
of India to consent to the formation of any such Fund. But if what was 
said was meant in an administrativ~ sense; if it was merely meant that there 
was no desire to make a revenue, then he thought the ~Iembers of the 
GQvernmentof India would be able to express their entire concurrence. Of 
course, it was known that the scale of fees was fixed with a view to 
recover the cost of registration. If, after· fulfilment of the requirements 
of the law and the needs of registration, there should remain a sUl'plus, 
it ,vould then bo a question for the Government of India to. consider 
whether the fees for registration should not be slightly reduced, or some 
further expansion of the system be mado. If that was the view taken by 
the Hon'blG Members who had spoken, he would express· his entire conclU~­
renee in their remarks. But to do more would be impossible under the exist-
ing system of accounts: we could not devote any branch of revenue for any 
particular purpose. Every source of income was entered gross, ·botholl the 
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receipt side and on the expenditure side; :mcl it wouM be impossible to deal 
differently with any particular branch of the revenuc. 

Tho Hon'ble :Un.. STEPllEN fclt that he ought to make some obscrvations 
on the amendment movetl by the Hon'ble l\lr. Chapman. lIo hopc(1 the 
Council wonld not accept that amendment. Tho question was very fnlly 
discussed by the Committee, who were at first inclined to adopt the Bill as it 
had been referred to them; but, as the Hon'ble l'Ir. Chapman said, the COll1~ 
mittee afterwards saw reason to change their views. Tho view which they 
arrived at, amI which was embodied in the Bill as it now stooel, might be 
defentled on the following grounds. In the first 1)laco, it was a notorious fact, 
that the main object of the Bill was the prevention of fraud. An object 
which had beon sometimes mixed up wi,th thttt-namely, the object of pro~ 
euring what English lawyers would call a complete registry of titlc~was one 
of secondary importance. Unless he was much misinformed, the advantages 
of a complete title, in the form ill which titles were required in EnglaUll, 
were not known in India. In England, if you wantecl to buy a piece of land, 
you usually had to obtain n full history of all dealings with it for upwards of 
a generation, and this history was to bo verified according to elaborate 
rules of evidence. That was by no means the case in this country. A Native 
land-owner would probably not appreciate the benefits of English conveyancing. 
In this country, when a man purchased land, he got a deed of sale, which might 
or might not be fraudulent and invalid, but ho did not go into a history of the 
land as in England. The great object was the prevention of fraud in respect 
to sales of land. For that purpose an elaborate history of the land was not 
required. Now the facili ties afforded for fraucl by the non-registration of dect·ees 
of Court were not "appreciable; for, on inspecting the records of the Comt, 
you had evidence which could not be defeated that the Court did make such 
and such an order in respect to such land. The registration of decrees of 
Court was therefore considered necessary only in order to complete 
the history of the land. It was said that if you hacl registration of 
the decrees of Courts with regard to land you woulcl secure a complete title. 
But even if you had such registratioll, could you be satisfied that you had a com-
plcte history of all tho transactions that ever took place in regard to that land? 
By no means. In order to gct a complete title, it would be necessary to 
register also all decrees and orders of the Revenue Courts made in respeet 
to the land, and it woultl he necessary, further, to prevent conveyances of land 

E 
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py 'word of mouth. Unless aU' that "ras done, it would be impossible to 
qbtain a complete history .of the hind. Mn.. STEPHEN' was informed by some 
of the Judges of the High Court of ,the North-Western Provinces that 
~nwritten conveyances of land were common in those provinces. Now, in a 
country so circnmstanced; even if you wanted to have a complete registra-
tion of title, which was the only ground on which the regishation of decrees 
could be considered necessary, you could not get it. All you wanted was to 
obtain the means of protection against fraud, and that you would get by the 
registration of deeds affecting land. On that ground, therefore, the registration 
of decrees was not necessarY. 

If the registration of decrees was unnecessary, it would be injurious to 
require it. It would lead to a great deal of trouble. You must place the obli-
gation of registering decrees, either on the Court that made them, or on the 
parties in whose favour they were made. The obligation at present was put 
upon the Courts j but, in point of fact., the Oourts had not done it. That \las 
nn n:dmitted fact. He would be the last person to advocate, on the part of the 
Oourts in this country, any such assertion of independence of the Govern-
ment, as would be properly made by the Courts in Englaud.' On i~e other hand, 
he thought it would be a very foolish thing on the part of the Indian legislature 
to put themselves in a position of antagonism with the Cow:'ts, and it would 
be far better for the Government and the judicial authorities to work harmo-
ruously together. If, in point of fact, the existing system for the l'egistra-
tion of decrees had not been carried out, it seemed to him that there must be 
a good reason for it. The probability was that it was pl:actically found 
difficult for the Courts to carry out this order, and it would be necessary to 
devise a considerable amount of detaileel procedure t-o make them cal'l~ it out, 
and it would put upon the Courts a duty which experience had sllOwn that it 
was very difficult to fulfil. 

Then, the question was whether you would put the duty of registering 
decrees upon the parties in whose favour the decrees were made? The Hon'ble 
lIr. Chapman would appear to have no objection to that. MR. STEPHEN, for his 
own part, was much impressed in Committee by the observation made by several 
Hon'ble Members th~t such a process would operate as a hardship on the 
parties. It seemed to him that the Council coulc1 not be too careful to remember, 
in makhlg- any such provision of law, the number of people who were totally 
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unacquainted with our laws. Considering, also, the possible ignorance 01' apathy 
of Mofussil pleadcrs and mukhbirs, he thought it would be wrong to dovolve 
upon the people a course of conduct which did not snggest itself to their minds 
as natural. It did seem to him that a man who was accustomed to regard the 
Sarkar as the fountain of all power and authority, would find it difficult to 
understand why, when the Judge had givcn an ordcr and written it ullon 
stamped paper, it was to be of no use unless he went to somo other office and 
got it l'egistered there by somebody clso. Whcn a man found that, owing to hi~ 
own ignorance of the law 01' the neglect of his pleader in not getting the decree 
of the Com-t l'egistered, he had really not got a decreo at all, he ~ould be very 
much discontented, and would form a poor ollinion of our Courts of Justice; 
amI such an opinion would bo by no means uunatural; and inasmuch as it was of 
the last importance to keep up the character of the Courts of J usticc, 
MR. STEPHEN di(l not thir.k that decrees of Court ought to bo rendcrcd void 
merely because the party in whose favour they were made did not go through 
the form of registering them. 

So much with regard to that matter. lIe had one or two more 0 bservations 
to make upon this Bill. He observed a few minutes ago that he thought the 
legislature of this country ought to aet as much as possible in harmony with 
the Courts of Justice, and he had now to make a short personal explanation in 
regard to one of the provisions put into the Bill, as amended, in harmony with 
that principle. The High Courts appeared to think that the scction of the 
existing Ac~ which related to unregistere(l instruments affecting land was hard, 
and they accordingly put upon it n. somewhat strained construction by which 
such instruments were held to be good for any collateral purposes, although 
they were v0id in so far as they affected to deal with immoveable property. 
T he Bill as originally drawn proposed to overrulc thoso decisions, and was so 
worded as to make such instruments void for all purposes whatever. But the 
High Com-ts naturally rctained thcir opinion, and on reading the different 
Minutes recorded by the several Judges of the Courts, the Cpmmitteo came 
to the conclusion that the High Courts wero right, and that MR. STEPIIEN had 
been wrong; that although tho High Courts had put a strained interpretation 
on the languago of the legislature, their interpretation was, from a legislative 
point of view, the right one. He wishcd to make that statement publicly in 
order that t.he High Courts might see thaL the Minutes they were good enough 
to submit to the Council had great weight with the Committee to which they 
were referred. 
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_ He was son'y that he had still nn observation 01' two tomalee. He had 
been specially appealed to by His Honour the Lieutenant Governor as to the 
effect of Dills of this kiml passed by the supreme. legislature on the legislative 
powers of the local Councils. He could only repeat what he had saicl before on 
this subject. His Honour wns very kind in giving him credit for not wishing to 
interfero with the powers of the local legislatures. And he was sure that a 
man who was' not satisfied with the; opportunities afforded him of legislating 
in this Oouncil, without interfering with tho powers of the Local Councils, must 
have a perfectly morbicl appetite for legislation. For his own part, he was 

, only too glad not to interfere with the powers of the local legislatures. No 
Bill was brought forward in this Council without its being submitted to the 
Local Government within whoso jurisdiction the Bill would take effect; or if it 
affected tho whole of India, without its being submitted to all the Local Gov-
ernments. If the. Local Govcrnments considered that the Bill might more 
properly be passed by themselves, they would find that their representations 
would meet with tho most careful consideration. He might add that, in a 'vast 
proportion of tho Bills passed by this Council, large powm;s wero reservecl to the 
Loeo:l Governments to make rules for the management of details in carrying 
out their provisions. With I'egard to this particular Bill, he could only say 
that tlle Bill, as it stood, was not a new measure. It did not, so far as he 
knew, affect any measure which had becn passed by any Local Government 
whatever. The Acts which would be repealed, wholly or in part, by this Bill 
were all Acts passecl by the Supreme Government, and they were four in number. 
It would not have been competent to the subordinate legislatures to affect 
those Acts by legislation. All that would be done by this Dill was to re-arrange, 
and partly amend, the laws relating to I'egistration which were already in 
existence, and which the Local Governments could not interfere witb. He 
might remind His Honour that, although we reserved power to the Local 
Governments to make rules, we could not reserve power to the local legislatures 
to legislate. 

He must, in conclusion, again acknowledge the kind way in which, on this 
and on other occasions, His Honour had exprcssed himself as to MR. STEPHEN'S 
labours in tho Legislative Departmcnt; but, in regard to this particular measure, 
he beO'O'ec1 to say that it was not his hand that had drawn this Bill. 00 

The lIon'bIe MR: ROllINSON thought that the Hon'ble Mr. Ohapman had 
elicited fl'om the members of Government thc' assurance that was necessary 
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in regard to the financial lJUrt of the mattcr before the Oouneil. He woulel 
now only v'enture to rel)ly to the question put by His Honour the Lieutenant 
Governor, ns to what countries the Hon'ble' }.fl'. Oockerell had referrell to. His 
Honour had observed that, in Scotland, registra;tion hall been centralized in 
Edinburgh, and because that was done, he thought we might safely a(lopt the 
same system in India. He (:MR. ROllINSON) thought not. 'rhe attempt had been 
made to keep up central offices in the presidency towns; and kl.ll failcd. :Mn. 
ROllINSON wouM mcntion that the other countries to which the Hon'ble Mr. 
Oockerell had referred wcre probal)ly Prussia, America, France and other foreign 
COlmtries in which there was a complete system of registration. The Dluc 
Dook .recently Imblished, relating to the landed tenures in Eurol)e, in relation 
to the enquiry into the lamled tenures in Ireland, hacl brought'forth yery useful 
information on this subject; from which it would be found that, in America 
a11(l other such large countries, registration was pl'Oyincial, and that there was no 
attempt at centralising registration in Washington and other capitals of .the 
respective countries. 

The Hon'ble MR. COCKEllELL wouM only acId, in reference to the question 
put directly to him by His Honour the Lieutenant Governor of Dengal, to what 
had just been sai(l by the Hon'ble Member who last spoke (Mr. Robinson), that 
his remarks in regard to the system of registration in force in other countries were 
intencled to al)ply to foreign counhies not sul)ject to. BIitish rule. He confessed 
that he was not aware of the system of registration l)lU'slled in Scotland; he knew 
simply that no registry of title, such as was in force here, obtained in England. 
He shoulll further state, however, that the Lieutenant Govcrnor's statement (tid 
not, in his opinion, affect his nrgmueut ill sU11port of the course proposed 
by the amended Bill; for, with aU respect to His Honour's nationality, ho 
dellllU'red to the assumption tlw.t Scotland, ,yhich was but a portion of Great 
Britain, ,vas to be regarded as a distinct 'country' in the ordinary acceptation 
of the terlll. And as regards the apl1lieatioa of the objection raised by 
His ilonolU' to the policy of tlus Bill, MR. OOCKEREI.I, apprehendcd that some 
of the districts at least, in which central registration offices were to be estab. 
lished, were considerably larger than Scotland. 

'I'he Motion was put and negatived. 
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rI'ho Hon'ble :M~. COOKERELL also moved that, in section 49, after line 6, 
the following worc1s be inserted ;-

. " or be received asevidenco of any transaction affecting such property 01' 

conferring such power." 

The Motion was put and agreed to. 

The Hon'ble MR. COCKERELL then moved that thc Bill as amended be 
passed. 

The 1>Iotion was put and agreed to. 

LIMITATION OF SUITS BILL. 

The Hon'ble :J\IR. STEPHEN, in moving that the report of the Select Com-
mittee on the Bill for the Limitation of Suits be taken into consideration, 
sai(l-" I hope, }f y Lord, that this Bill may prove to be of great convenience to 
every officer in the country who is concerned in the administration of justice, 
as it represents a great amolmt of labour and care on the part of many different 
persons. 

" ;r can speak freely upon the whole sulJject, because, though I am certainly 
responsible both for the introduction of the meastu'o and for the soundness of 
its contents, I am entitled to a very small share of the credit which, as I believe, 
will and ought to attach to it. The designer of the Bill, if I may use the 
ex.pression, the author of its general arrangement, and the collector of the mate-
l'hils of which it is composed, is not I, but Mr. Whitley Stokes; and though, as I 
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havo said, the l'esponsihility for tIle measure is mine, I feel bound in fairness to 
say that wlmteyer credit attaches to the plan on which it is arranged and drawn 
is Iris. lfy belief is, that the Bill will be found, when it 11asscs into law, to have 
l'educed to II: state of complete luciclity, amI to hayo brought wit.hin the narrowest 
cOmpass into which such a matter could be brought, one of the most intricato 
and uninviting, though it is also one of the most important, branches of tho 
law. I will try to state in a simple manner how this has becn cffectod. 

" It is singular that the general objects of the law of prescription, which is 
one of the miest and least inviting branches at' the law, should haye been statecl 
to the world at lnrge by nearly the greatcst of Irish orators in the most l)erfect 
and poetical image that he ever employed. 'Time,' said Lord Phlllkct, ' holds 
in one haml a scythe, in the other an hom'glass. 1'he scythe mows down the 
evidence of our lights; the hOlll'glass measlll'CS tho l)eriod wlrich l'omlcrs that 
evidcnce superfluous.' It is much to be l'i:lg'rctted that the law to which the 
metaphor referred was so mueh lc&s pcrfect than the metaphor which describecl 
it. Some of the yery strangest of the olU'iositics of English law wore and still 
are connected with this subject. I will mention one of thcm by way of illus-
tration. PresCliption, accorcling to the common law of England, was founded on 
0. constant and peaceable enjoyment of such matters as coUld, to use legal 
langnage, be 'prescribed for,' 'from time whereof the memory of man runneth 
not to the contrary,' and, for reasons which I SU1)po5O were once satisfactory to 
bocly, the memory of man nmneth to tho beginning of the reign of llichm'cl I, 
amI no further. The late Baron Parke (Lord ·Wensleydale) whose extraordiuaq 
powers of mind were uuhapl)ily devoted, to n considcrable extent, dtuing a long 
course of years, to quibl)les altogether Ullworthy of hilll, is saicl to have doubtecl 
this ol)inion, and to have maintained that the memory of man ran, eithcr to the 
period when Richard set out on the tlill.'d crusmle, in lU)O, or to the l)criOll 
when he l'eturned from it in 1194; a l)oiut wlrich it might have become prac-
ticolly necessm'y to decide if proof had been given that a custom had originated 
in 1192. How thcse sublime and mysterious subjects were qualifie(l by a useful 
rule tha.t, upon proof of thirty years' enjoyment of a right, it should be prcsUllled 
to have originated before the rcign of Richar(( 1. How this fiction was aided by 
one of the very worst drawn of the numberless clumsy statutes which disfigure 
the English statute-book, and how the fiction amI the Act still occasionally 
work gross injustice, are matters on which I cannot now detain your Lordship' 
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and the Ootmcil. . I pass at once to the state of the Indian law which it is pro-
posed to reduce to order and system. . . 

" That law is at present embodied, for the l~lost part, In Act XIV of 1859, 
·upon which, in the course of twelve years, there have been between 1100 and 1200 
decisions of the Courts. The main object of the Bill is to reduce this mass of 
matter to a singlc Act. Beforo· entering upon the details of what has been done, 
I will make a few remarks on the general character of this operation. 

"In all countries in which there is any regular administration of justice, 
, and above all in countries in which the legal system is fotmded upon the law 

of England, the Cotu'ts of Justice form in fact, if not in name, an important 
branch of the legislature. Laws, whether written 01' unwritten, are expressed at 
first in more 01' less general language. These generalities have to be applied 
to particular cases as they arise. Each decision in ttu'n narrows what was pre-
viously g·cneml. Fresh cases disclose unsuspected distinctions. The addition 
01' subtraction of a particular fact varies previous decisions, amI the result is, that, 
after a time, a rank crop of decisions grows up, the study of which becomes one 
of the most laborious, and in some ways one of the least satisfactory, of all lmman 
employments. I can hardly imagine a sight less pleasing to a person who 
dislikes the waste of human energy and talent, than that of a OOtu't of Justice 
occupied in discussing a point of law which is of little intrinsic importance. 
lYlore than once or twice have I seen foul' judges, perhaps as many 01' morc 
eminent barristers, amI several attorneys, engaged for hotu's, 01' even days, in 
debating with the greatest earnestness whether, if the legislattu'e had thought 
of something of which It never diel think, it would have laid down this way 01' that, 
a rule· which, as far as the public are concerned, might nearly as well be laid 
down in one way as in the other. "'Then I have computed the expense of the 
discussion, by adding the fees of the professional men employed in it to thc 
day's pay of the fotu' judges and the other officers of the Court, and when I 
Imve reflected that the mattcr might be disposed of in five minutes, if it were 
settlecl, not by affecting to determine what an ill-drawn la.w would ha.ve meant 
if it had any particular meaning bearing upon the l)oint, but by considering what . 
arrangement would be most expedient for the 1mblic, the thought has crossed 
my mind, that it would he highly desirable if the parties in the particular case 
could be made to drMY lots, and the general rule were laid down for the future 
avowedly with a view to general convenience. 
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"I do not mean for a moment to deny that judicial legislation has gt'eat 
advantages. When the minds of a number of able men are constantly directed 
to the minute detailed ~L1)plieation of gener~l rules to various combinations of 
facts, there o..'\n be no douht that much matter of great intrinsic value is col-
lated, and. that the habit ~f seizing legal principles and applying them 
distinctly to the facts to which they relate is cultivatcd to a very high pitch of 
perfection. The English Law l1eports contain, no doubt, a mass of aecllmte and 
refined reasoning, a store of strong common sense, and an amount of prac-
tical wisdom and experience of which it is difficult to over-estimate the value; 
but the richness of the mine is only to be equalled by tho extraordinary 
difficulty of working it. If everyone who had occasion to administer the law 
could always have at his elbow a law library of many hundred volumes; it' he 
were fully master of all the contents of all of those volumcs; and if he always 
had time to refer to as many of them as bore upon the matter in hand, he might, 

. no doubt, derive the same sort of advautage from the study of every point in every 
case that came before him, as a natmalist finds in examining specimens through 
a microscope. If, in short, a lawyer were a schoolman, the form into which judicial 
legislation throws the law would be as well suited to his wants, as the form 
into which scholastic disputations threw metaphysics was to the school-
men of the middle ages. Law, however, is a practip.al matter, in which 
economy of time and lahour are of the very fit'st importance; and though this 
is true everywhere in these days, its truth is nowhere so apparent as it is in India. 
When we consider the amount of work which an Indian judicial officer has 
to do, . and the circmnstances under which it has to be done, it is difficult to 
exaggerate the importance of making the rules by which such officers are to 
be guided as plain and distinct as it is possible to maIm them. It is thus essential 
that judicial legislation should be followed as closely as possible by direct 
leO"islation and that, when a considerable number of cases have been decided by 
0' . 

the comts upon any given suhject, the legislature should. throw their decisions 
into the form of exprcss rules, systematically arranged and freed from the mass of 
collateral matter and detailed fncts in which, from the nature of the case, they 
have to be embodied when they are enunciated by the judges. This is specially 
necessary in a country in which there are four independent High Courts, and an all 
but independent Chief Court, which do not always agree in their view of the law. 

"'l'hese are the general observations which. the Dill suggests. I now come to 
its special provisions. The present law upon t.he subject is contained, for the most 
part, in Act XIV of 1859 and the numerous decisions upon it to which I have 
referred; but many other Acts contain pro';isions upon the subject of limitation, 
and though it was not found possible to make a complete collection of them, 

G 
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parts o~ no l~ t1J.an thi1;'ty have been comprised within the l'tesent Bill. Act XIV 
~f18~~ h:;tS b~en repea~ed, :with the exception of part o~ one section, section 15. 
It is no doubt inconvenient to leave that section untouched, but the re..'\Son is 
th~t it, o~~ the gJ.·c<~ter part of it, relates rather to a right of property, than to the 

: subj~t of limitation, which is connected ,vith it obscurely and incidentally. It 
will, be. possible to repeal th~t section altogether whenever the Oode of Oivil 
Procedme is re-enacted; an operation which will have to be performed at no 
very distant time. 

"To pass over minor matters for the present, the main reason which has 
made the Act of 1859 so prolific of decisions is that, in many places, it declares 
that the period of limitation is to run from the time when the 'cause of action 
arose.' Now, it is most difficult to determine at what precise period in n trans-
action the cause of action does arise, and most of the litigation upon statutes of 
limitation here and in England has been rendered necessary by the necessity for 
answering this question. One or two illustrations will make this plain. I dig 
a hole in my own grOlmd, which in course of "time C<'1.uses my neighbolU"s' wall 
to f~ll. Does his cause of action arise when'the hole is dug, or when the wall 
falls? I divert a stream of water from my nei~hbolU"s grolmd. Does the cause 
of action arise when I first divert it, or does a new cause of action arise at every 
moment during which the diversion is maintained? 'I lose my watch; some one 
else finds anel keeps it.' Does my cause of action for the re90very of the watch 
arise when I lose the watch, when he finds it, or when I ask him to 
return it and he refuses? I accept a bill of exchange payable on demand. 
Does the right of action of the holder of the bill arise at once, or not till he has 
mu(le demand? These and many other questions of the same sort have been 
eagerly debated and decided by the COlU'ts in England, in the United States and 
in British India, fol' a great length of time, and they constitute one great 
difficulty, probably the SToat difficulty in dealing with the subject. 

" It is dealt with in the Bill in the following mannet·. A very elaborate 
schedule has been al)pended to the Bill, which specifies, in reference to as many as 
one hUll(hed and sixty-nine different kinds of suits, appe..'l.ls ancl applications, 
first, the description of suit, appeal or application; second, the period of limita-
tion; and, third, the specific date from which time is to begin to run. No 
labour has ,been sparccl by 111'. Stokes in making this sc11eduleas complete as 
possible. It has bcen necessary to insert in it what I may call a residuary 
clause (118), which provides a six ycars' limitation from the time when the right 
to sue accrues for suits not otherwise provided for; but so many suits havo been 
sFccificallY provided for, that I hope that clause will have to be put into 
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operation far less frequently than the corresponding clauses in the earlicr Act, 
which luwe given occasion to so much lit~gation. 'i'bis schcdule is OIlO of tho 
principal featlU'cs, and I think the most original feature, of the Dm, and I 
therefore mention it th~lS prominently. An inciucntal aclvantagc of it is, that 
it will'greatly fueilit..'l.te the amendment of the Act shoulU it he hereafter required. 
The amending Act will, consist simply of an cnactment that certain clauses 
shall be added to the schedule, and tho Act can thus be kept up to date, so to 
speak, with very little tl'Oublo or disturbance of its substantive lll'ovisions. 

" I now proceed to give some account of the other provisions in their order. 

" The Act is to come into force on the first of July next, but the parts of 
it which affect the limitation of suits arc not to npply to suits instituted before 
first July 1873. 

"We hu.Ye adopted this rule as a reasona1>le compromise bdween tllC hard-
ship of applying the new law, at once, to all existing rights of action, the effect of 
which might be to bar right.s t.o suc which arc at t.his moment in existence, 'and 
the inconvenience of exempting all existing rights of action from the operation 
of the law, the effect of which would be t.o keep the old law llartially aliYc, in 
some cases, for as much as sixty years. Pmcticillly, the matter is cOllllluratively 
unimportant, as the new and the old law differ but little ill substance. 

, 
" We have provided expressly that the Act. is not to apply to proceedings 

under the Divorce Act, The DiYorce Act was not passed till ten yeurs after the 
Limitation Act, and it contains no period of limitation. 'I'he question whether, 
under these circumstances, the one Act imposed a limitation on suits tmder the 
othcr Act, recently came before the Chief Court of the PUlljt1.b, and was hy that 
Oourt decicled in the negative. The mattcr is under appeal to the Privy Oouncil, 
and it would of course he improper to say anything as to its legal vulue. 1V c 
think, however, that, for the fntme, the matter should be expressly settlell hy 
law, and it appeared to us that the best conrse was to impose no limitation on 
proceedings for a divorce. Om' reasons were these. If any pcriod at all were 
fixed, it would obviously be necessary to fix, as the period at which the time 
ouO'ht to be!rin to run, the time when the fact camc to the lmowledO'c of the t> ::> ::> 
injurcd party. It would l)e practically impossiblc to fix that time. A man 
might entertain a slight though well fotmde.1 suspicion of his wile's adultery 
years before he could be said to know it, and if any dclay in the proceeding 
took l>lace, thc Court would hayc to try the question, ",hen the hw;lxlllu first 
knew of the adultery, as an introduction to the question whcther adultcry had 
been committed at all. 'I'his result seems absurd. 1\Io1'cover, any unexplained 
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delay in suing in such a case would be sure to leave its full weight as evidence 
of. corinivance or condonation. The application of th~se remarks to suits fOl' 
nullity of marriage and cruelty, is obvious, and need not be pointed out. 

" Section 4 provides that suits, appeals and applications barred by the statute 
'shall be dismissed, alt1lO1~gll limitatiol'. luts not oeen Bet up as a difence.' 
'1'he question whether this is. so or not under the existing law· has been 
much discussed, and the decisions delivered upon it are noL altogether consist-
ent. We have laid down the rule, partly in order to set the matter at rest 
and partly because we. consider it highly important that pe~ple should dis-
tinctly understand that, if they inean to stand upon their legal lights, they 
must enforce them in a reasonable time. We received and considered a memo-
rial from the Associated Trades of Oalcutta, in which they objected to this 
rule on the ground that honourable men ought to be permitted, if they chose, 
to repudiate a discrcditable defence. It appeared to us that an honourable 
mali. would pay his just debts without lJeing sued; but if a man has just hon-
our enough not to plead the statute of limitations, but not honour enough 
to pay what he owes unless he is sued,"\, ,think his creditors ought to sue him , 
at qnee. If they do not do so, they must. understand that their claim becomcs 
a mere debt of honour. )Ve believe that this provision will contribute con-
siderably to promptitude and business-like habits in the matter of paying 
book-debts. 

Upon section five I may observe, that objection has been taken in some 
quarters to our having transferred to this Bill those provisions of the Codes 
of Civil and Criminal Procedure which prescribe the periods within which 
appeals are to be presented. One l'eason for doing so is, that section five pro-
vides for the case of the Court being closed on the day when the appeal 
ought to be presented, . which the Codes do not. Another is, that section 
thirteen declares that, in counting the thirty, sixty or ninety days, the day on 
which the judgment was pronounced, and the time required for obtaining a 
copy of it, are to be excluded. 

'fhe seventh section provides for disabilities. We have been criticised by 
several persons who have favoured us with opinions on the Bill, for not provid-
ing for tJ.te case of what are . called supervenient disabilities. The matter 
stands thus. The section provides that, if a person entitled to sue be, at the t.ime 
when the right to sue accrues, a minor or insane, or an idiot, time is to begin to 
run against him after the disa.bility has ceased, 'or (when he is at the time 
of the accrual affected by two disabilities) v,.fter both disabilities have ceased.' 
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'Vlmt, it is. said, is to halJpen if the disabilities supervcne, but do not concur r 
Supposo a right to sne accrues to a minor, who afterwards, and before his majo-
rity, goes mad, why should not his right be proteetecI till the end of his madness r 
The answer is, that such cases will be so rn.re that it is hardly worth while to 
make complicated provisions to provide for them, amI that, after all, minors 
have guardians and next friends, and madmen have' committees, who can sue 
in theu' namcs. 

Passing over several minor alterations in the law, which are specified in the 
Statement of Object and Reasom;, I come to t.wo of considerable importance. 
They were recollllllended by two of the High Courts-Calcutta amI Bombay-
amI are, I think,- clearly reasonable in themselves. 

'l'he first is contained in section twenty, which provides that a promisc 01' 

acknowledgment in respect of a debt may take the case out of this Act, if it is 
signed by the party to he charged, 01' by his agent generally 01' specially 
authorized thereto. '1'he present law, no doubt, from an extreme jealousy as to 
fraud, does not permit a writing signed by au agent to take the debt out of the 
Act. It seems to us that this is going too far. Business in tlns country is 
transacted, to a ycry great extent, by agents who are generally known and recog-
nized as snch, and we cannot lmderstand why a man shoulclnot have power to 
aclmowledge the cxistence of a debt which, beyond all doubt, he had power to 
contract. It appears to us that, as far as forgery gocs, thc principal's name is as 
likely to be forged as the agent's. 

In the same spil'it, we have permitted the payment of interest on a deht to 
take the case out of the statute. It aplJears to us to be altogether monstrous 
that a man who has regularly paid intercst for years on a bond, should be free 
by mcre eflluxion of time from the obligation to pay the principal, as he is by. the 
present law. So much is such a law opposed to the common com'sc of business, 
that one of the mcrcantile members ·of the Committee learned for the first time 
durinO' its sittings that such was the case. We thought, too, that fraud in the o _ 
payment of interest was far less likely to take place t.lutll forgery in a signature. 

Part-payment, hy the law of England, takes a case out of the statute of 
limitations. 'Ve have not adopted tIllS rule in its entirety, because part-pay-
ment is an amhiguous act. If lowe a man £1,000, and pay him £50 as 
interest, year by yeur, it is perfectly clear that I treat the original deht as sub-
sisting whenever I make a payment; hut if a man says that lowe him £1,000, 
and proves that I have paid him £200, that is very far from being an uncquivocal 
acImission that lowe him the other £800, We have therefore provided that part-

II 
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payment shall take the case out of the Act only when in·the case of part-
payment of principal, the debt has arisen from a contract in m'iting and the 
fact of the payment appears in· the handwriting of" the person making the 
same, on the instrument, or in his own books, ·01' in the books of the creditor. 
This addition was suggested by the Chief Justice of Bombay, who informs us 
that the practices in qUeStion are common aniongst Natives in that city. 

In section twenty, we have provided that all instruments shall, for the PUl'-
poses of this Act, be deemed to be made with reference to the GregOlian 
calendar. The object of this provision is to lay down a simple and easy n~e, 
which will save a good deal of trouble and discussion, and will have no other 
effect than that of slightly extending the period of limitation which would be 
granted if the computation were made according to the Native years. 

Part IV is entirely new, and comprises a part of the law of British India 
which is at present in a most vague and unsatisfactory state. I refer to the 
law of prescription-the hourglass in the hand of Time, in Lord Plunket's famous 
image. The law of British India upon thiS subject is at present in an absolutely 
chaqtic condition. In the Bombay Presidency, there is a Regulation (V of 1827) 
which gives, in certain cases, a thirty years' prescription; but in Bengal and 
Madras there is no law at all upon the subject, though there are several V3.0oue and 
inconsistent definitions of the Courts. They supply an excellent illustration 
of the necessity .of supplying the unavoidable deficiencies of judge-made law by 
legislation proper. I will, with the permission of the Council, read a passage or 
two from Mr. Ninian Thomson's book in illustration of this. After giving 
several pages of decisions on the subject, Mr. Thomson says:-

"The last two decisions would seem to show that proof of uninterrupted user for twelve 
years ill required to establish 11 prescriptive right to an easement, and that proof of user for 
a. shorter period will not suffice for that purpose." 

But he goes on to say-' Mr. Justice L. S. Jackson said, in delivering judg-
ment in another case'-

"It seems to me that cases arc quite conceivable ill which the plaintiff might not be able 
to give evidence of actual user for more than four, five or six years, aud yet the circumstances 
might be such that 11 Court would be warranted ill inferring the existence of a right." 

In fact, there is no settled law on the mat.ter. The present Bill provides 
that twenty yoors' user shall give a prescriptive right to an easement. This term 
was suggested by the High Court of Bombay, which thought twelve years too 
little, and thirty years" far too much." It is the English rule in most cases, and 
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it has this" advantage, t.hat, whilst it gives ample time for a protest to be made 
against the usurpation of an easement., it lies well within living memory and 
can easily bo proved. 

I have now to notice a few of the more important matters provided for in 
the schedule, the general character of whicll I h .. 'we already described. 

We propose to dispose, under clauses forty-seven and forty-eight, of a ques-
tion which was much discussed when the Contract Dill was under discussion in 
this Council some years ago, and which al1pears to us to bclong rather to a law 
of limitation than to a law of contract. I refer to the right of a person u'om 
whom property has been stolen, or who has lost it, to recover it from others 
into whose hands it may come. 

The Council will recollect that it was proposed, in the contract In.w, to 
enable any bOlla fide possessor of property to make a good title to it, so that, 
if a thief stole a bullock and transferred it at once to some one who knew 
nothing of the theft, that person would get a good t.itle to it against all the 
world. This was strongly ohjected to, amongst others, by 1\ir. Brandreth, then 
a member of the Council, who made a speech on the subject, showing that 
such a rule would greatly encourage crime, and tllat it was opposed to the recog-
nized habits and practices of the people of this country, The Committee which 
sat upon the contract law last year took a similar view, and from a despatch 
recently l'eceived by the Government of India from the Secretary of State, 
I infer that. he consents to the subject being disposed of in accordance with the 
view of the Council. 

We were inclined at one time to think that a certain period should be given 
to a person who had lost goods by theft or otherwise, during which he might 
recover them from any person whom he found in possession of thcm; but that, 
after that period, any bona fide possessor should be entitled to retain them. On 
further consideration, however, it appeared to us that the wisest course would 
be to permit the true owner to reClaim such property at any time, leaving the 
possessor to recover against the person from whom he had acquired the property. 
We bave accordingly takcn demand and refusal as the timc when the period 
of limit.ation in such cases is to begin to run, which is practically equivalent 
to "giving no pcriod of limitation. Our reasons for this Course were as 
follows :-

It is obvious, in tho first place, that neither the thief nor the finder of lost 
property has any right at all to the property which be acquires, and" the 
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common theory of law is, that a man who has· not got a title cannot give a 
title. in·· England, l)y one of the many anomalies qf English law, a person 
with no title can mako one by a sale in market-overt; ·but this is a most anomn.-
101~S exception, and the difficulty of introducing it into this country is so great 
that, . practically, the choice lies between enabling thieves to make a good title 
to stolen goods; imposing a period after which the original owner shall not 
be ablc to recover from a bona fide possessor, and permitting the owner to recover 
at any time. The first of these courses appears to us to offer a direct encour-
agement to crime. The second, though not equally objectionable, appenred to 
me, though not to every Member. of the Committeo, to be more 01' less open to 
the same objection.. It makes it necessary for one thing, to draw an nrbitrary line, 
and this might, in many cases, encourrge criminals. Suppose, for instance, it 
were enacted that a man might within three years from the theft recover 
stolen l)roperty from any person, but afterwards, only from the thief, or 
those who held under him otherwise than in good faith and for value, amI 
suppose that the property stolen were very valuable and small in bulk-jewels, 
f'or instance. It would be very easy for the thief' to conceal the property for 
till'eo years, and afterwarcls to make a good title to it. Then, again, the question-
Who is a bOllci fide possessor? involves an almost insuperable difficulty as to the 
burden of proof. Put the burden of proof on the possessor, and the most honest 
man is in danger of being stigmatized as a thief. Put it on the original owner, 
and you give security to the most impudent receiver of stolen goods. The 
person from whom the property was stolen must have a good title. The possessor 
may very probably be a rogue; but it is very hard for the owner to prove that he is 
a rogue, and not very easy for him to prove that he is honest, even if he happens to. 
he so. So far, all is in favour of allowing the true owner to reeoyer his property 
whenever he finds i.t ; but it may be said there is a great hardship on a bona fide 
possessor, who is dispossessed of what he l)urehased at a fair price. On consi-
deration, I think this hardship will be found to shrink to very small dimensions. 

If the property stMen is a common article of commerce, the diffiCl~lty of 
identification will, after n moderate lapse of time, effectually protect the bOlla fide 
holder.· If it is an article specially and individually car-marked, so to speak-if, 
e. g., it is a valuable jewel-a bOlla fide holder would know whero he got it and 
what he paid for it, and would be able to recover his money from the seller. 
The real grievance upon the bOlla fide possessor could exist in those cases only 
in which he bought aJ:!. ordinary article in thc ordinary way of business, and was 
not able to identify the seller; but in this case the original owner would find it, 
especially after a cert,.'l.in lapse of time, equally hard to identify the property as 
against the bOllafide possessor, and after all, if he succeeded in doing so, the hard-
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ship of beiI:tg robbed is greater than the hardship of being overreached in a 
bal'gain, and the law ought, I think, to protect men against crime, l'ather than 
against breach of warranty of title, if it must choose between the two. 

I may observe that the law as to express and implicd warranty of title upon 
the sale of moveable property is in a 1'ery unsatisfactory state in England. 
Wllat "justice, equity and good conscience" would make of the decision of the 
Court of Exchequer in Morley v. Attenbo"ouul~ I will not at this moment lmder-
take to say, nor will I describe the characteristically many-sided mle (to usc n 
complimentary term) laid down by Lord Wensleydale's judgment in tllat case. 
The matter will be fully considered by the Committee on the Contract L;tw, 
which I hope will present a final report soon after the return of the Go1'ernment 
to Calcutta. 

The next point which I haye to mention in the schedule is No. 127, which 
gives a practically unlimited right to sue to a Hindu exelucled from joint 
family property. The reasons of this are, first, the ext.reme tenacity with which 
the people cling to their family property, and, secondly, the fact that individual 
members of an undivided family will frequently le.:'1.ve their home for many years 
to work in some other employment, always intending to return when they have 
an opportunity of doing so. It would be natural to make the timo run from tht' 
exclusion, but, in practice, no one act amolmts to exclusion. A man goes away 
for a temporary purpose, his share is not paid in order that the property may ~ 
released from debt or accumulated, and this is afterwards treated as an exclusion. 
Often the question substantially at issue is, whether it was an exclusion or not. 

The last point to which I ha1'e to refer is No. 130 in the schedule.. This 
gives a period of sixty years as the 'period of limitation for suits by the Secretary 
of State for India. This is a revival of the old law of Bengal established by 
Regulation II of 1805, section 2, which was repealed by the repealing Act 
of 1868. I have some reason to doubt whether the repeal of that particular 
provision was accidental or intentional; but at all events it appears to be unjust, 
and I propose that the old law, which in this point agrees with the law of 
England, should be revived. 

These, my Lord, are the observations I haye to make on this Dill." 

. His lIonour the LIEUTENANT GOVERNOR would only venture to ex-
press, in aile word, his sonse of tho gl'oat obligation undol' which the country 
lay to the Hon'ble Mr. Stephen and those who assisted him in the preparation 
of this Bill. A considel'able judicial experience enabled him to state that 
nothing harassed both tho Oourt and suitors so much as these questions of 

I 



350 , 'ABKA:nr. 

limitation' whi~h had 'be~n so clearly laiddowu' 'in the Bill;, ;lnd therefore 11e 
thought that avery greahervice wouldbe done to th~ countl·y by the passing 
of this measure, if it enabled the Courts to get rid, of such questions ,more 
~:isily. ' A.fte~ Jhe lucid explanation of the 'leading features of this Bi~l 

'whichtheCciuncil had l,leard from the Hon'ble Mr. Stephen, HIS HONOUR was 
~uite sure that neither he nor any other ,Hon'ble Member' of this Council 
could have any hesitation in taking the Bill on trust. Speaking for himself, he 
'might sily that his s~tisfaction on the' passing of this Bill would be without_ 

, dr3.'~'back a'rreserve. The subject was one -which was not affected by those 
10gal co~siderations to which he had referred in connection with the Bill for 
the Registration of Assurances. His satisfaction in re,gard to that Bill was 
somewhat, mitigated by its putting fdters on the future action of the local 
legislatures; but in respect of this Bill he had no such feeling, and his feeling 
in respect of it was therefore one of pure and unqualified satisfaction. ' 

The Motion was put and agreed to. 

The Hon'ble MR. STEPHEN also moved that the Bill as amend~d be passed. 

'rhe Motion was put and agreed to. 

BROACH TALUQDXRS' RELIEF BILL. 
The Hon'ble MR. CHAPMAN presented the report of the Select Committee 

on the Bill to relieve from incumbrances the estates of Tah~qdars in Broach. 

RANGOON STEAMER SURVEY BILL. 
The Hon'ble MR. CHAnIAN also presented the repoi·t of the Select 

Committee on the Bill to provide for the sm-vey of steam vessels in the Port of 
_ Rangoon. 

iWKXRf lULL. 
The Hon'ble MR_ INGLIS moved that the report of the Select Committee 

on the Bill to consolidate and amend the law relating to the Kbkliri Revenue 
in Northern India be taken into consideration. He said that the Committee had 
postponed the time for the commencement of the Act in British Burma and 
Coorg till the first April 1872, and, as it was considered desil'able to continue the 
practice of charging a heavy fee for licensing distilleries worked according to 
the English method, the Committee had excluded Bmma from the operation of 
section twenty-one. The Committee had also provided for the issue of special 
wn.n·ants authorizing'the search of houses between sunset and sunrise, and they 
hall inserted provisions legalizing the past levy of XbUri duties in Oudh. 

The :ll-Iotion was put and agreed to. 
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The Hon'ble lIn. INGLIS also moved that, throughout the Bill, for 'ubkari' 
the word' excise' be suustitutcd, and that 

in section 19, after line 1, the following words be inserted :-

"or under a special order from such officer as the Local Government 
appoints in this behalf." 

'rhe Jrlotion was put and agreed to. 

The Hon'ble MR. INGLIS then moyecl that the Bill as amended be IXlssed. 

The Jrlotion was put and agrced to. 

INCOME TAX BILL. 
'The Hon'ble SIR RICllARD TEMPLE presented the report of thc Select 

Committee on the Bill for imposing duties on income. 

COLONEL the Hon'ble R. S'l'RACHEY said that, in accordance with the 
intentions of the Government indicated last year to this Council, he proposed to 
take the present opportunity of explaining the principal features of the expendi-
ture on Public "Vorks during the lleriod to which the :Financial Statement 
I'ecentIy made before the Council related. 

He should first speak of the ordinary expenditure, beginning with that 
applied to buildings, roads, and miscellaneous works. The actual outlay in 
1869-70 was £5,034,000; the regular estimate for 1870-71 was £3,941,000, and 
the budget estinlate for 1871-72 was £2,365,000. But to this last sum had to be 
added the portion of the provincial graut which was given for Publ~c 'Yorks, 
amounting to £1,400,000, so that the total grant for 1871-72 was, in fact, 
£3,765,000, or £176,000 less than that of the {!urrent year, and £ 1,266,000 less 
than the. outlay for 1869-70. The causes of this reduction need not now be 
repeated. The corrcsponding misccllaneous receipts, actual and estimated, 
which might be fairly tak~n as a set-off against the outlay, were, for the three 
years, £169,000, £118,000, and £110,000, not showing any important change. 
Probably much of this .income would be transferred to the provincial funds. 

'rhe first head of outlay to be noticcd was that for l.Iilitary ",Yorks. The 
~ums for the three years were £1,440,000, £950,000, and £1,013,000, showing 
a reduction, next year, on 1869-70, of about £430,000, which was rather more than 
one-third of the whole reduction. 'rhe grant for tbe next year was approximately 
the same as that for the cmrent year. lie should not make any further remarks 
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on this item, as all that was neoessary would presently be said by his Hon'ble 
fl:iend General N or~an. 

The ncxt main head was Civii Buildings. The outlay for all India for the 
samoperiods would he £680,000, £518,000, and £151,000.· But the last named 
~umdoes not include the proviucial grant,. the appropriation of which Tested 
with the Local Governments, and was not yet beforc the Government of India. 
The comparison, thereforc, was necessarily imperfect. It might be explained that 
the grant remaining under this head in the imperial budget was for buildings 
appertaining to the Government of India and the departments it directly 
co~~r9ls-the 1YIiut, Post Office, and Telegraph; henceforth all other buildings 
would be provided from the provincial fu!1ds. The sums required for repairs of 
buildings during the three years, and subjeet to the same modification in the 
last year, were £104,000, £121,000, and £21,000, leaving £576,000, £307,000, 
and £130,000 for the construction of new builclings. 

The actual and proposed application of these sums included the followiD,g. 
At Madras, four jails took £26,000 in 1869~70, and £12,000 in 1870-71, the total 
estimated outlay being £139,000. On Com-t-houses and other buildings, about 
£84,000 was spent in 1869-70. At Bombay, the new Government House near 
Puna, on which £120,000 had been spent to the end of 1869-70, including 
£23,000 in that year, received a fm·ther grant of £18,000 in the present year, and 
was still not completed. Public offices at Bombay, estinlated to cost £166,000, 
received £35,000 in 1869-70, and £30,000 in the following year. The University 
building and Elphinstone College, together estimated at £100,000, on which 
£43,000 had previously been spent, obtained £15,000 in the former, and £10,000 
in the latter year. In Bengal, the Calcutta High Court-house, estimated to cost 
£177,000, on wMch £118,000 had been spent, received in the two years £20,000 
and £40,000. The Calcutta Post Office, costing in all £61,000, was completed 
with an outlay of £4,000. The University building, estimated at £36,000, on 
which £26,000 h3.d been spent, received £3,000. The Museum, estimated at 
about £80,000, on which £40,000 had been spent, obtained £7,000. For this 
building, a special grant had been made from the current year of £40,000, 
which, it was hoped, might suffice to complete it, as the design was believed to 
be susceptible of considerable reduction without interfering with the provision 
of what accommodation was essential. 

In the North-Western Provinces, £10,000 was sl)ent on four large jails in 
1869-70, and £8,000' given in the noxt yoar. The public office at Allahabad, 
estimated at £126,000, on which £116,000 had been spent, received £19,000 
and £10,000 in the two later years. These buildings were nour nearly finished. 



INOOME TAX. 353 

In the coming year, tho grant under this head provided for the Post Offico at 
Bombay £22,000, Telegraph Offices at Bombay £20,000, and at Madras £10,000. 
Also £30,000 for a branch railway of twenty-three miles to PaM on the town 
of Katch, from the Bombay and ~a.roda line, required for the sl)ecial pm'poses 
of the salt revenue; and £5,000 for a College building at Ajmfr, a foundation 
for the support of which institutio~ had just been established, at the sugges-
tion of the Viceroy, by the liberality of the Chiefs of Mjpuhtna .. 

The next principal head was Commtmications, i. e., roads and improvement 
of navigable rivers. The amounts were £1,047,000, £821,000, and £116,900 for 
the three years. Of these sums, no less than £413,000, £440,000, and £34,000 
were absorbed by the requirements of repairs, leaving £634,000, £381,000, and ' 
£82,000 for new works. The grant for the last yea,r, as before, cxcluded the 
provincial grant, and was applied as follows :-For thc Godaveri works, £35,000, 
the past cxpenditW'e having been £666,000 before 1869, in that year £56,000, 
and in 1870-71 £39,000, 01' a total of about £760,000. The course to be followed 
in continuing these operations had recently been under the consideration of the 
Government of India. The last estimates received appeared to show that, to 
carry out this scheme in the most economical shape would call for a further outlay 
of little less than £500,000, and it had become a serious question whether such an 
expenditW'e could be recommended. Very great differences of opinion had 
been expressed as to the probable value of these works, though unfortunately 
their great cost was an assW'ed fact. Whatever were the result of the present 
re-consideration of the subject, it was but right to say that the GOyerlllllcnt of 
India had consistently objected to the outlay on the scale that had becn I)Crmit-
ted, and that it had been the result of the direct orders of formcr Secretaries of 
State, acting on information not supplied by the Government of India, and on 
recommendations not made by it. 

The rest of this grant for 1871-72 was for l'oads in Central _:ndia and Raj-
putina" anel there had been given, in the tln'ee years under notice, for some of 
the chief lines in Rajputana, £43,000, £27,000, and £29,000, and in Central 
India, £44,000, £28,000, and £23,000. The main roads thus aidccl were the 
lines from Agra. via Ajmll' to M:how, in one direction, and Ahmedabad in the 
other; that from Agra via Gwalior to Indore; and that via Jhansl to N owgong and 
thence to J abalp{u'; that from Banda via Saugor to the Great Indian Penin-
sula. Railwa.y; and that from Indore to Khandwu, also on t.ho Great India.n 
Peninsula Railway. A proportion of the above sums was eventually to be 
recovered from some of the States of Rajputn.na and Central India, but mean-
while the needful funds wero advanced by the British Government. 

K 
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Tho other works of this class thn,t 11..'1cl been in course of construction diu'ing 
last Yo:l,1' ail.(l that now expiring, were the Ooast road b.etween Madras and Bengal~ 
on which about £20,000 was spent last yen1'; t11..'\t from Dharwar, in tho Bombay 
~residency, to t.ho new port of Oarwur, fo~' which £27,000 had been given in the 

. two yenrs, besides .£92,000 before spent; that from Belgaum to the West Ooast 
at Vingorla, for which £26,000 was given in the two years, besides £100,000 pl:e-
viously spent; the completion of the BarrUkar bridge in Bengal, which had cost 
about £135,000 ; the main line of road in· Assam, which received £22,000 with a 
preV;i.ous outlay of £110,000; other roads in Assam £10,000 ; the Cuttack and 
Pooree Road meeting the MRdras road before mentioned, £27,000, in addition to 
£167,000 previously spent; the Patna and Gya Road, which had £36,000~ with 
£84,000 previously spent'; bridges on the roncl to Darjiling, £12,000; roacls to 
the new hill stations of Ranikhet ancl Chakl'a.ta in the North-Western Provinces, 
£41,000, in adclition to £34,000 before spent, and £25,000 given for next year; 
the bridge over the Knnhan river, between N agpm' and Knmpti, in the Central 
Provinces, £32,000, in acldition to £45,000 before spent; the road from Nagpnr 
to Raipm, £20,000, for which £20,000 had been presently spent; the Rangoon 
and Prome Road in Burma, £42,000, in addition to £40,000 before spent; the 
main line from 1\Iaulmain southward, £9,000, on which £52,000 had ~een spent; 
in Oudh the road from Byrfunghat to :Baraitch, £19,000, on which £23,000 had 
been sl)ent. Besides the above, there were many smaller grants for less important 
lines of road. . . 

Under the next main head, Miscellaneous, the outlay and grants were 
£76,000, £45,000, and £26,000 in the three years. Under this head appeal' the 
:Madras Pier, receiving £19,000 in the two former years; and the Karachi 
harbom' works, receiving £23,000, £27,000, ancl £25,000 in the three years res-
l)ectively, in addition to a previous outlay of £293,000. These last named ol)era.;. 
tions had been the subject of much controversy. They were in progress under 
the sole engineering responsibility of Mr. Parkes, who was virtually only con-
trolled in a financial sense by the Indian Government. The work now going 
on consisted of dredging on the bar at the entrance of the harbour, and forming 
a new break-water to cover the entrance that would be opened by the aid of the 
dredge. Though he had no reason, and nodesu'e, to express any mistrust of the 
engineering practicability of these operations, he might be allowed to state his 
personal doubt of their financial expecliency. He consiclerecl that the harbour 
of Karachi might with great propriety have been left alone for many years 
to como, and he very strongly contested the policy of laying out large sums of 
money with the expectation of creating ports. He thought all experience 
shewed that snch attempts to force commerce commoruy failed, and he believed 
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tlmt tho ouly l)rudent policy, particularly for a country so pOOl' as India, was to 
allplyavailablo means to assisting trade that existed, by adding gradually to the 
conveniences it demanded. 

The next main llead of charge to which ho should rcfcr was that for 
Establishments. This amounted, for the three yea,rs, to £1,003,000, £98'.t,000, 
aud £573,000, the.last year being, as before, rcducc(l on account. of the transfer to 
provincial; .The chief items were as follows; but now, to admit of better com-
Imrison, he included the charge to be transferred to provincial in thc coming 
year, and the cost of establishment employeel on Extraordinary Public Works. 
The cost of the officers employcd on duties of supervision stood at £220,000, 
£213,000, and £226,000. Tho increase in the last year was due-mainly to tho 
change recently made in the scale of salaries. The officers employeel on execu-
tive duties, with their subordinates, stood at £974,000, £911,000, and £897,000. 
The accounts of the department cost £72,000, £72,000, and £74,000. 'rhe next 
item concerned the Irrigation Canals, chiefly of U Pllcr India, and shewed the 
special charges for collecting the Cnnal Revcnues; the figures wcre £39,000, 
£59,000, and £65,000. The increase was llartly duc to imllroved accuracy 
in distributing the charges, partly to increase of inigation. The last head 
was the Civil Engineering Colleges, amounting to £18,000, £19,000, and 
£19,000. These sums included the whole cost of the fixed establish-
ments ; those employeel on the works carrieel out with extraordinary 
funds, as well as those constructed ,nth ordinary funds, with local flmds, 
and, in the last year, provincial funds. The transfcrs duo to the causes above-
named would reduce the total amount chargeable against the ordinary grant 
to the sums first named. 

He might add that the Government of India was not satisfied that a reduc-
tion of the controlling establishments of this department had been made in dlte 
correspondence ~ith the l'eduction of expenclitlU'e on w'Jl'ks, and this question 
was now uncler careful consideration. The great increase of outlay on Irrigation 
'Works and State Railways, however, necessarily led to additions to the Engineer-
ing establishments, and these adclitions would continue to take 111ace for some 
time to come. 

The remaining items of the ordinary grant, Tools and Plant, and Expendi-
ture in England for Stores, callcd for no spedal remark. 

In the above review, he hacl plU'poscly omitted the ordinary eXllenditure 
under the head AgrieultlU'al, for the lllU'IJose of bringing it into juxtaposition 
with the outlay for like olJjects undcr Extraordinary. 



356 INOOMETAX. 

The Agricult~'al . outlay was practically entirely for irrigation works and 
embankments. The total amounts for the three years,:charged as ordinary, were 
£435,OOO~ £423,000, and .'£455,000, of, which, in the several years, £286,000, 
£276,000, and £324,000 were for maintenance and repairs~ excluding the estap-
lishineiits~ which, as the accounts were now kept, could not be shown separately. 
N either could the revenue obtained in cOIinexion with this outlay be at present 
properly stated. That part of the income of the irrigation works of the country 
which was now exhibited separately in the public accounts was a small portion 
only of the whole amount received; and was of no value at all as an index of 
the real utility of the works. Steps were now being taken to remedy this defect, 
and it might be hoped that, at an early date, a trustworthy account would be 
proeU1·able. Partial accounts of the works of Upper India had long been pre-
pared; but even these were incomplete and not properly comparable one, with 
another. or other parts of India, no such accounts at all had hitherto been 
drawn out. The principal difficulty in obtaining these accounts lay in the fact 

, that the returns from n-I'igation were in many cases so blended with the 
ordinary land-revenue that nothing but an arbitmry separation was at present 
possible. He need not say how it was proposed to meet this difficulty, but it 
was' not insurmountable; and the importance, or, he should perhaps say, the 
absolute necessity, for having such accounts as he spoke of was so pressing, 
that somehow or other the difficulty mU8t be solved. 

The sum remaining under the head Agricultural Ordinary, after providing 
for maintenance, was small, and it applied to the construction of minor works. 
It amounted to £146,000, £143,000, and £125,000 in the three years. The 
details of the expenditure, actual and proposed, were of no special interest. 

Although he had said thn,t the llTigation reyenue shown in the accounts 
gave no real test of the profits due to this class of worb, the principal figm'es 
might be mentioned, to show the direct revenue obtained in this manner, for the 
three years under notice, in the Provinces of Bengal, the North-Western Prov-
inces, and the Panjab. For Bengal, in which ll'rigation in Orissa was just 
beginning, the sums were £5,500, £18,500, aml £35,400, giving a fair promise of 
success. In the North-Western Provinces, we had £324,000, £246,000, and 
£253,000, t}1e fluctuations depending on the season, the income rising as the 
rain-fall failed, but being due partly to recovery of arrears in the first year. In 
the Panjab, we had £198,000, £200,000, and £200,000. 

He would next l'efer to the extraordinary outlay on n-rigation works, that 
was, the sum provided from bon'owed funds. The actual outlay in 1869-70 was 

" 
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£2,007,000, inclucling £1,092,000 llaid to the East; Indian Irrigation Company 
for the cession of their works and projects il~ Orissa amI Biluil'. 'rho rcsidue of 
the outlay, £015,000, was distributed as follows :-to Madras £118,000, to Bombay 
£130,000, to Bengal £388,000, to North-Wcstern Provinces £100,000, and to 
P:1lljalJ,£101,000. The details of these sums might coi.lVeniently bo slloken of 
in cOnllexion with the estimates of the outlay in the following years. 

In Madras might be specifiec1 the Godavery works, which received, for exten-
sions, £16,000, £20,000, and £50,000 ; the Kistlla works, for extensions, £10,000, 
£10,000, and £21,000; thc Cauvery works, £1,000 in 18GD·70 and £29,100 ill 
1871-72; the new Tmnhral)lll'ni projcct in Tinneyclly, £30,000, £22,000, and 
£20,000; the ~Iadras water-sullply reservoir, £2,7,000, £15,000 and £11,1)00. 
In Bombay and Sindh, the ncw Sha(ln(lpm' Canal from the Indus, at Sukkur, 
£10,000, £7,500, ancl £l,GOO ; tho Rigurl, Canal from the IncIus, £,1,,000, £5,000, 
and £7,500; the ncw Moob rcscl'Yoil' ncar Puna, £73,000, £100,000, and 
£100,000; the Ekrook rcservoir, £24.,000, £16,000, £9,000. 

In Bengal, thc Orissa ,,"orks took £28,000, £140,000, and £193,000; the 
Bihar or So~mc "orks, £71,000, £130,000, and £161.,000. In the North--Western 
Proiinees, the Ganges Canal extensions, £00,000, £30,000, and £34,000; the 
new Agra Canal, £69,000, £80,000, and £00,000 ; the new :Eastern Ganges Canal, 
£14,000, £500, £40,000. In the Panjab, extensions of the Bnrl DOlib Canal, 
£26,000, £40,000, £82,000; the Western Jamna Canal, £11),000, £00,000, 
£83,000; the new Sirhind Canal, £42,000, £73,000, £15,6,000. In Oudh, 
preliminary operations on the Sanlnh Canal, £0,000, £9,000, £85,000. 

In all cases, the figures for the last year represented a mere budget estimate, 
which no doubt would, in most cases, be in excess of the actual outlay. 

This list of works included most of the new projects for irrigation canals in 
a forward position. But some were not set down which c!111ml for specinlnoticc. 
AIuon.CJ' thcso were two 01' three projects for works in. the Madras Pl'csidcn.oy, 

;:> 

which were likely to bc matme(1 soon and brought '\)ithiu the scope of the 
Extra~rdinary gran.t. In. BomlJay amI Sin.dh, were several projects, of which might 
be specially n.aIDed ono for a can.al from the Indus at Rohrf. on the left ban.k of 
that I'ivei', likely to cost It million; various schemes for works in the Deccan, 
and ~ project for a canal from the 'rapt.i. In Bengal, various projects had bccn 
prelln.rcd, including two of special importance,. one for ~ canal from the Damuda, 
the other for canals from the G andak, both of which lmd l)con boforo tho 
Government of In.dia, hut Im(1 been retmn.cd for reconsideration.. In the North-
Western Pl'Oyinces was a project for a sceollll canal from the Gauges in the 

L 
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DO!lb; various sehemes.fol' works inl3undelkhund, and others for works in Rohi!-
khund. Iil the Panj:ib, a l)roject was in preparation for a sec01id canal from the 
Sutlej below the jtmction of the l3cas with that" river. In the Central 
Provinces, projects for rcscrvoirs had been prepared, which hael not been yet 
accepted. . . 

On the whole, the long list of works which he had gonc tln·ol.lgh showed that 
tho grc..'tt questions of the extension of irrigation had received, and did still 
receive from th~ Government of India mid its engineers, tlie attention which it 
so well deserved. 

A few words might be aclded as to the Madras Irdgation Company's opem-
tions. This Company obtained, some ye.1l'S back, a guarantee of interest on one 
million. This money having been spent, and the projectecl works not having 
been finished, they induced the Secretary of State to advance them £600,000 
more. This was agreed to on condition that the works should be completed by 
the first July next and in working order. It was not unlikely that this concli-
tion would not be complied with, and the Government would then have to l;econ-
sider the position of the Company and how it shOluel be dealt with. 

Collecting all the items above mentioned, the estimated outluy to the end of 
the current year for llTigation Works Extraordinary was £696,000, and for next 
year it was estimated at £1,894,000. 

There was one other item that appeared on the estimate tmder Edl'aordinary 
for the coming year; it was the Hughli floating Bridge for £E:?5,000. The last 
estimate for this work, the designs for which were now quite complete, was about 
£180,000. The negotiations with the Government of Bengal, relative to the 
arrangements tmder which the interest of the loan was to be met ancl the debt 
eventually paicl off, were not yet quite completed, but it was hoped that a satis- . 
factory understanding might be come to. The basis of the financial part of the 
scheme, as at present proposed, was to place a charge on all passengers and goods 
leaving 01: arriving at Howrah, to be collected with the Railway_fare, but on 
account of the l3ridge Trust; and to make the l3ridgo free, at least so far as the 
traffic between the Railway St..'ttion ancl Calcutta was concerned. If the local 
traffic betwecn Howrah and Calcutta, other than Railway traffic, coilld be 
arranged for in any way so as to avoid the necessity for taking tollS ou it, 
this woulcl no doubt be the best plan; otherwise it was proposed to take a toll at 
the entrance of the rbad leading from Homall to the bridge. 

In the year 18G9-70, of which we were now considering the actual outlay, the 
last charge [I.1)pearcd under Extraol'(linary on account of the so-called. Bombay 
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Sl)ccial Fund, umounting to £.101,000. The nattU'e of this fund and the objcct!! 
of the outlay had frcquently been explained to the Council, and it was now only 
necessary to l)oint out that all charges of t,his nattu'e had now ccased. Last 
year, all the outlay for the l)lu'l)oses heretofore charged ugainst the Special Fund 
were met from thc ordinary revenues, and this, too, would be thc rule hereaftcr. 

To this, there might, howeycr, bc one exccption, which he might next notice. 
At the commencement of the year that was now coming to an enll, the Govern-
ment, as was mentioned by the Hon'blc Sir Richard Temple in his last Budget 
St..'l.tement, ptu'ohascd from tho EIl)hinstone Land Company their property on the 
foreshore of tho harbour of Bomhayfor a StUll that amOtmtcd in all to al)out 
£1,860,000. Tho :1lTangoment under which this l)Urchaso was made pledged the 
Bombay Government to make godcl to the Government of Inclia, yeur by year, the 
interest on this amount, and to rCl)ay thc wholc sum within a fL~ecl term of years. 
It was at the same time agreed hy the Bomhay Government that, so far as it was 
decmell desirable to place additional lands on other l)arts of the foreshore of the 
harboUl' of Bombay in possession of the Trust that was to be constituted to 
mann.ge the Elphinstone l)roperty, with its wharvcs and other conveniences, such 
additional land shoulll be paill for by the trustees, or the price of it be added to 
the debt of £1,860,000 and interest l)uid upon it, the lwice bcing the actual sum 
that the Government had in past years laid out on tho laud in the way of recla-
mation or other improvements. Th~ questions involved in the arrangement of 
these transactions were rather intrica.te, and they had not yet been finally settled, 
and the Trust, which would be analogous to the Calcutta River Improvement Trust, 
had not yet been constituted. But a temporary measure had been passed, lmder 
which the officers of the Bomba.y Government hacl obtainml the power to levy 
tolls and fees on the Elphinstone property, and other wharves, &c., and thus a 
fund would be provided from which to discharge the interest due on the debt 
created to pay for the property. lt would be as a part of the operations of 
such a Trust that all further works for the improvement of the harbour of Bom-
bay must be carried out. The GOYel'lllllent of India had declinecl to make 
fmther advances on the gencral security of the land to l)e reclaimed or imlJroved. 
and had requu'ed a specific pledge for the payment of interest anll repaYlllent of 
capital as a nccessary condition for admitting' any such outlay from publie 
money in the future. 

lt would not be out of place if he added that the Calcutta River Improvc-
ment 'l'rust had bccn broug'ht into ollcrut-ion tIming thc current year, and 'vas, 
he was informed, in a most cxcellcnt financial condition, and working in a very 
satisfactory ma,nncr. 
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rrhis cpmplcted tho revicw of tho operations of tho Public'W orks Dellart-
ment, other than thoso rclating to Railways. In deaiing with these last, he wouM 
fu-st speak of tho gnaranteccllincs .. '1'he charges which .tho Governm.ent hacl to 
bear in reln.tion to these undertakings, as tho Council might bO'awaro, consisted 
of. the follo"ing separate items; flrst, the making 'good of the guaranteed inter-
est '~it the capital paid up amI in the hands of the Secretary of State, or spent 
on the works; next, the loss by exchange on tho callital SIlent in India, to make 
good the difference between the i-ate of exchange adopted for the Government 
transactions between t.ho Seci-etary of State and India, and that fixed in the 
contracts with the Comllanies; and, lastly, the GOyerlIDlent outlay for tho 
provision of lanel which it was bOund to give free of charge, and for the cost 
of tho Government controlling establishments. It might also be notieed that, as 
the Government lost on the exchange on capital spent in India, so it gainccl at 
tho same rate on the not earnings which were accotUltccl for to the Companies at 
the cont.ract rate in London. The results of the three years lUlder consideration 
were as follows, the two last again, it was to be remembered, being only estimates. 

The gross guaranteed interest was for 1869-70, £4,176,000, for 1870-71 
£4,407,000, and for next year £4,639,000, showing a steady inerease. The net 
earnings of the lines were, respectively, £2,629,000, £2,531,000, £2,782,000. The 
fluctuations of income were, it might be supposed, due to the condition of the people 
and the trade of the coUntry. Such fluctuations, and even greater ones, must be 
anticipated as the operation of these "IIorks continued. TIie variations would 
necessarily be, in a great measure, proportional to the absolute receipts, and with a 
gross income that already reached more than six and a half millions, and would next 
yeal! be seven millions, and charges of more than half that amount, a variation from 
yeai· to year of £200,000 or £300,000, or more, "IIould, he thought, not be lUlcom-
mon, and should be anticipated. This, of cOluse, required increased attention 
to be given to the 11l'ogress of the income and working expenses of the railways, 
01' serious financial inconveniences right be occasioned to the Government, 
which was, in h:lith, the bankcr of these vast undertakings. He specially l-eferred 
to this to explain the justification which the Goyernment hacl for insisting on 
the best possible system of accounts being adopted by the Companies, and, 
moreoYer, a system which should be in harlllony ,vith the account system of the 
Government itself. The net charge for guaranteed interest was seen to be, in 
the three yeal's, £1,547,000, £1,876,000, and £1,857,000, .showing an iml)ortant 
increase of charge in the last two years. 

'1'he high amI increasing charge under this item was, he thought, a matter 
for scrious attention, the burdcn in these two last years on this account bcing 
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the heaviest that had been yet thrown on the revenues of India. Thus, though 
railways had now been in ollCration for tWl')lve or fOlU"tccn years, the growth of 
income had failed to keep pace with the gro,vth of chargo due to the eXllansion of 
the capital outlay. 'l'he Government of India had for some yc..'1,1's lXl.st beon ulivo to 
the grave importance of not permitting this growth of the guaranteed 'railway 
capital, and every encleayolU" was being made to check it. TIut the outlay still 
continued on a very large scale, having been in'18GD-70, £5,120,000, and heing-
extended, for the current year, at £6,850,000, and for next year at £3,820,000, 
being at the rate of more than five millions a year. There was, in his opinion, 
an absolute obligation on the Govemment to restrain th~ CXIJenditure of c,,'1.pital 
under guarantee still more closely than had yet been done, and if this wa~ not 
done, it was plain that some serious financial complication might arise. lIe wouM 
qdcl that he' knew nothing so really deSCrYing of heing ca11c(1 a cause of anxiety 
in relation to Indian finance as the guaranteed. railway system. 

'1'he charges due to Loss by Exchange, Provision of Land, and Controlling 
Establishments, had been £310,000, £222,000, and £235,000; tlus, so long us 
the large capital outlay continued, could not be obviated. 

Thus, the total gross charge against the revenue of the year for Railways 
hacl been £1,857,000, £2,098,000, and £2,002,000, whlch last also, he thought, 
were the highest charges ever yet inclU"red. 

The set-off giYen by the gain by exchange gave £254,000, £244,000, and 
£258,000, tlms reducing tho net outlay for Hail ways to £1,603,000, £1,854,OO(), 
ancl £1,835,000 reslJectively. • 

'fhe total capital under guarantee, expended to the end of 1869-70, was 
£83,444,000, which woulel be increased to more than nino millions at the end of this 
month. 'l'he net l'eceipts gave as nearly a.s possible thr~e pel' ceut. on this sum, 
leaving two per cent. to be paid from the revenues of Iudia. '1'11e whole length 
of railway, some of it being double line, which the above outlay included, ,ras 
about five thousand miles, showing an average cost of no less than £18,000 per 
mile, and rcquiring an average gross income of £1,800 pel' mile per annlUn, 01' 

alJout £25 per week, to cover the gual'[.ntee. How far this was from being 
accomplished would appear from the figures he would presently give. 

Having thus stated the general financial resl~t of these undertalungs in 
respect to the revenues of India, hc proceeded to make a few reruarks on the 
('oudition uncI prospects of cadl line. 
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Tho East Indian system, inciucling the Jabalp{lr line, was now .. open 
throughout,' with a length pf 1,501 miles, nnd total capit~l of about thirty millions. 
This'1\ras certainly the most prosperous Inclian Rn.ihvay, the average SU11>lus 
p~ofits on the main line, in excess of the guarantee of interest, being about 
£65,000 in the favourable half of the year, a small deficiency still, however, 
havin:g to be made up in the unfavoumble half-year on the main line, and a largo 
deficiency in both half-years on the Jabalpm' line. Thc gross I'evenue of this 
system was now close upon three millions sterling, and the working charges 
were about £1,400,000. The receipts, therefore, were about £2,000 pel' milo 
pel' annum, 01' not far. from £39, pel' week, which compared favourably with 
European lines. 

The next in importance was the Great Indian Peninsula system, now open 
for 1,257 miles, and a total capital of twenty-one millions. About fifteen miles only 
remained to be opencd at the end next the l\'l:adras Railway. The gross revenue 
of this railway was a little less than two millions. It did not now earn the 
guaranteed intercst. 'fhe gross receipts were about £1,600 per mile pel' annllin, or 
£31 pel' week. The necessity for reconstructing a large number of the masonry 
works of-the railway had led to a serious addition to the capital outlay, which 
had'till'own this undertaking back in its financial character. The income must 
increase more than thirty per cent. to cover the guarantee. 

The Madras Railway, with a total length of 834 miles, 'and capital outlay of 
ten millions, had just been opened right through, and the connexion with Bombay 
would very shortly be completed, the only break being a single bridge on tho 
preat Indian Peninsula Railway over the Kistna River, which was not likely to 
l)e finished at the earli~st till 1872. The gross income of the :Madras lines was 
about £600,000, or £720 per mile per annum, or not quite £14 per week. This 
railway did not nearly covel' the guarantee, paying about three per cent., this 
good result being due to the small capital outlay. 

The Panjab, Sindh and Delhi Railways were now amalgamated, with n. total 
length of 662 miles, all open, and a c,,'l.pital outlay of nine and a half millions. 
The gross income would bo hardly over £500,000, with working charges of over 
£350,000. The gross income was about £750 pel' mile pel' annum, 01' £25 per 
week The heavy working charges left a very small net profit, which was about 
Onc and a half pel' cent. on the capital, and the bmdcn for guaranteed capital 
was heavy. 

The Indus Flotilla should be noticed in this place as a part of the Punjab, 
Sindh and Delhi undertaking. The capital was about tlll'ce quarter million, 
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aml tho not earnings from two to' throe per cent. 'l'his was ono of tho most 
unfortuna~e of the guaranteo(1 undert..'1.kings, and would almost neoessarily, ill 
the ond, involve a tot..'tlloss to the Statn, the whole capital being thrown on the 
Government of India, with very little set-off against it. 

The Bombay and Baroda line of 307 miles, calJital seven aml a half mil-
lions, en.rned also about £500,000, with working charges of £330,000, giving 
an income of above £1,600 per mile pel' annum and £31 pel' week. The heavy 
working chargcs threw this railway back greatly, and made it also a serious 
bl1l'den on the revenues of India. It earned net two pel' cent. on the c..'tIJital. 

The Eastern Bengal !ine, open for 157 miles, capital two and tIn'eo qual~ter 

millions, yielded about £270,000, or £1,700 pel' mile pel' annum, or nc..'lriy £33 
pel' ·week. This line nearly paicl the guarantee, and would probably soon give a 
surplus. 

The Great Southern of India, 168 miles, one and a half million calJital, was 
a cause of considerable loss, earning only about two pel' cent. on the capital 
outlay, although the cheapest broad gaugc line yet constructed in India. 

The Qudh and Rohilkuncl systcm, of which only 42 milcs were yet open, 
included a total length of 706 milcs, of which about 500 were now under con-
struction, and not likely to be completed till 1873. 

These guaranteed undertakings had ccrtain extensions in progress. The 
Madras Railway was making a braneh to the foot of the N eilgherry hills, 
twenty-five miles in length, which could hardly cver pay the gnaranteed interest .. 
~'he Great Southern of India was about to carry out an extension to Tuticorill 
at the end of the Peninsula, of 210 miles, which, if constructed on the broarl 
gauge, would also almost certainly be a permanent source of charge. The new 
Camatic Company had a project under guarantee for about 100 miles to Cud-
dalore, which equally was ahuost certain to lead to a permanent charge, if con-
strncted on the broad gauge. The Bombay and Baroda Company had an cx-
tension, from Ahmedabad to Wudwan, of 77 miles, from which the advocates of 
the line expected good results. He confessed that he hrul no such belief, anll 
anticipated increased chargc for intcrest. He considered that the Bombay and 
Baroda. Railway was workcd on the necessarily fatal idea of competing with 
the sea-borne traffic. The railway was carried round thc circlUl1fcrcncc of n 
circle, while tho scn-trade coulcl pass over the diameter. He was quitc satisfiell 
that such a competition could only encl, as it began, with failnre, and that, 
under the circulllstances of this railway, it should lJC continued and worked with 
tho express intcntion of facilitating thc sea-trade, anel not of opposing it. 
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, Ho might add that, speaking generally, there was, every reason to lJ~ satis4 
fled with the working arra~lgements of the Indian Guamnteecl Railways. Oll 
tIw whole, rellsonable ec~nolllY wa.s aimed lit, lind in some cases very good 

,results were, secured. 1'lw l'enI difficulty in these railways, as in lIll othors, 
indeed, a.rose from the capit.'l.Loutlay, which was now beyond control, and with 
it the btU'(lcn it necessarily invqlved for aU time. 

And this led him to ili'aw attention 'to the great financial distinction that 
subsisted between the system under which capital was supplied for the construc-
tion of railways in India and in England. In the last-named country, the 
money was advanced at the sole risk of the shareholc1er, and the underta,king, 
when comllleted, was carried on, so to speak, quite apa'rt from the results of the 
return given on thc first outlay. '1'he shares in the property were dealt, with 
simply in respect to thcir power of producing income, and the original, share-
holder was very soon quite (hopped out of sight. But. an Indian railway was 
a very different affair. Here, the Government was in fact the sole shareholder. 
The whole capital had to be provided, not only at the risk of the Government, 
but the Government had actually to pay interest on it, whether it was earned or 
not: Under such a system, it was practically impossible to go on making rail-
ways that would not pay. At the present moment, the general tax-payer was 
contributing £1,800,000 sterling every year to save the customers of the Com-
panies from the charge which the railways aetually caused, and which by rights 
ought to be wholly paid by those customers. For this was the true meaning of 
the entry, in the Budget Estimate of the year, of t.he charges for Railways. 

, That the State might properly give a contribution of this sort to admit of the 
introduction of ra.ilways in'to the country, was readily admitted; but that it 
should deliberately permit the construction of lines on a scale 'that necessarily 
prevented their paying, and necessarily led to the revenues being permanently 
charged for providing a means of transport to indlviduals, was utterly indefen-
sible. '1'nke, for instance, the Port Canning line. It had cost £600,000, and the 
yearly charge for interest was £30,000, which was paid, year by year; in har(l 
coin, the Stn,te not only receiving no part of it back from the income of the 
line, but also contributing something in addition to cover the excess of the cost 
of working over the gross income. Of comse, it would be said that, when this 
line was undertaken, nobody could say whether it would payor not. This 
might bc some excuse for that expensive blunder; but to continue the construc-
tion of lines of railw~y at a cost which cxperience distinctly proved to be so 
great that the income likely to be ohtnined for many years could not nearly 
l)a.y tho interest on capital, was a wilful seeking for misfortune which 
it was impossible to justify 01' excuse, when thc truth was once distinctly pointed 



· INCOME PAX. 

out. It wn~ in consequence of having adopted these opinions that tho GoVCl'll-

ment of India had been forced to the conclusion, tbat to continuo the construc-
tion of railways in India on the old scale of cost was quito impossible, and that 
a great reduction must be made iIi. ·some manner or othcr, or the ex.tension of 
railways must stop. 

The Oouncil was .awm'e that the comse which tho Government had deter-
minecl to follow with this intention was, to abandon the old broad gmige of fivo 
feet six inches, and to adopt, for the extensions now prOI)Osed, a gauge of three 
feet tIn'ee inches. It was not nccessm-y that he should go into the cleL.'l.ilcd rea-
sons that led to fixing this particular dimension. I t would suffice if he said that 
he felt confident that the result would be to provide milways which, for the 
traffic they would have to accommodate, woul£l be in evcry respect as convenient 
as the broad gauge lines, while their first cost would be hardly more than half of 
that of the cheapest lines hitherto made on the five feet six inches gauge; less 
than one-third of the average cost of all the cxisting lines, and, l)robably, 
about one-fourth of the cost of the more cXl)ensive lines. WIule the new rail-
ways would almost certainly be thus chcap of construction, their powcrs of 
earning revenue would not be less than that of any existing line, comparing, of 
course, single lines with single lines, and the result, it might be hoped, would be 
to make these railways self-supporting after a very few years. By doubling 
such a narrow gange line, he felt confident that, at a first cost of hardly more than 
that of the cheapest five feet six inches gauge line, a railway could be provided 
that should meet the demands of any traffic that could mise in any part of India 
for a century to come. 

Having given these general explanations as to the causes that had led to the 
adoption of a narrow gauge for the greater part of the new lines of railway now 
beinO' undertaken, he would proceed to mention what these lines were, and the o 
outlay on them likcly to take place during the coming year, and that had already 
taken place. In 1869-70, £191,000 was spent; for 1870-71, the estimate was 
£351,000; and for next yem', £1,647,000. The greater part of the outlay in the 
·earlier year was for surveys and prelinlinary operations. 

First, he might mention the Lahore and P·~sM.war line. The total distance 
between these l>luces was 270 miles; but only the section to Rnwalpincli (173 
miies) had been authorised, and of tIlls the portion to Jhilam (102 miles) was 
under construction. Delay had unavoidably arisen from the doubts that existed, 
till quite lately, as to the gauge, which had now been fixed at three feet three inches. 
The outlay in 1869-70 was £143,000, about £23,000 having been I)reviously 

N 
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. spent; thees~te f01' this YCM' was abo~t £200,000 ; and for, next year, £498,000, 
The opelling.ofJhls Jine. would, mainly depend' on the: erection. of the three 
bridge's oyer.th\'l ~vi, Ohinap, and Jhilam, the 'designs for which.were being pre-
p~red in Eng~nd; and which cost about.asmuch as all the ,rest of thO work 
put together. The complete estimate fOl; the line' had not yet beEm'ful'nished,so 
that it was not possible to say precisely what outlay was likely robe neces~ary, 
but it would, from the difficulties of the country, probably b~ not leSs'than 
'£10,000 per mile, wheh reduced to' the 'utmost COmlJatiblo with security. . The 
'raihvay would be cariied along the great line of road, ami an important saving 
woUld be thus effected. 

The next line was that from MulMn towards Sindh. The survey- and 
designs for tIns were in' course of completion. The outlay for next year was 
extended at £205,000. The whole length of this line of the Indus Valley was 
about 500 miles from Multan to Rotri. The portion now under survey was 
the northern section to Rokree, 300 miles. No decision had yet been come to 
as to the location of the lower section, whether it should be on the right bank 

,of the Indus, crossing at Rokree, or on the left bank, crossing at Kohi. A 
, special enquh'Y was now going on with a view to settling this question. This 
line, too, would be nan'ow gauge. 

The next Jines were those of Mjputana. This system,·as at present pro-
posed, included a line from Agra to . Ajrofr, viet J aypu.r and Sarobhar, of 236 
miles, and another froIl?- Delhi via, Rewan and Ulwur, to unite with that just 
named, in length 125 miles, besides a short branch to salt-works of seven and 
a half miles. The SlU'veys and estimates of these lines were well advanced, and 
works were in progress Letween Delhi and Rewari, which section might be 
opened early in 1872. These also would be narrow gauge lines. It was hoped 
that a satisfactory arrangement might be made for giving the execution of the 
Agra and J aypfu' section of these railways to. a contractor, it being quite con-
sistent with the policy of the Government to accept the aid of contractors when 
it could be done with due cconomy. 

The estimated outlay on these works was £49,000 in the current year,.and 
£578,000 next year. 'rhe outlay in 1869-70, was £50,000, but of this £41,000 
was for the old surveys, the charge for which was reimbursed to the Bombay 
and Boroda Oompany. 

The Indore Railway, joining Indore with the Grea.t Incl,ian Peninsula 
Railway at Khaudwa, was about 84 miles. SlU'veys for this were well advanced, 
and the liue had been practically settled. It had been a difficult task, and had 

• 
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resulted in .obt~ing a line which gave a worst gradient of ono in 40 for 
about thrce and a half miles, bcyond which there was nothing worse than 
one in lOO. The outlay for the current ycar was takcn at £16,000, nnd for 
next year at £187,000. The funds for this line, to the extent of onO million 
sterling, would be provided by' the Mah6.rnj~ Holkar, who "lent the money to 
tlie English Government at foul' mid a half 1Jer cent., thus obviating any call on 
the English money market. 

A survey for the extension of this line beyoml Indore towards Ajmfr was 
also in hand, for which £15,000 was provided in next year's budget. 

A survey and approximate estimate for a line from "'urda on tho Great 
Indian Peninsula Railway via Hinganghat to Wurtla in the Central Provinces' 
coal-field, about 45 miles, had also been prepared, and the IJroject t.hus far had 
been generally approved by the Govel'llment of India, subject to the orders of 
the Secretary of State. The details would now be worked out. The great illl-
port..'tnce of the coal in the Central Provinces and Birar was every day becoming 
more strongly established, and the necessity for pl'oyiding railway communication 
to the pits was apparent. For this line £50,000 was allowed for next year. 

The survey of a line from DMrwUr to Kurw6.r was also going on. The 
difficulties to be overcome were great, and no specific conclusion had yet been 
r~ported by the Government of Bombay, under whose orders the olJerations 
were being carried on. The distance was about 60 miles from Karwar to Hubli, 
but further extensions would no doubt be a necessary part of any IJroject for 
such a railway. For this, £14,000 was taken this year, and £15,000 next year; 
The actual outlay had all'eady been £6,000. 

A survey had l)een in progress on the north of the Ganges lines towards 
Assam and D.hjiling, which was still under the consideration of the Govern-
men.t of India, having been submitted but a few weeks ago. 

A survey. and estimate had also been prepared for the line between 
MorMibad and R:inmagar at the foot of the Kumaon Himalaya, which formed 
part of the system of the .oudh amI Rohilkhund Company. Possibly, this line 
might be carried out on a narrow gauge hy the Government, instead of by the 
Company; but no decision was yet come to on this point. 

A survey had also been carried on to ascertain the best mode of connexion 
between MonldibM at the end of the Oudh and Rohilkhund system with the 
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Delhi }}ailway. No ~onclusion" however, had yet been co~eto on this 
subject. 

":', : .' • ," f ". '.. .: .' A preliminaJ.'Y surVey had also been pl;epared ,for a rail~ay froin Rri.~goon 
to'Prome, 166 miles, ,to be constructed for the most part on the existmg cart-
. !, ~\I~,~ ':. "j~ ~ .. ," • "j .." , • ;.~ 'I '. I '. 

l'oad, on which a large outlay had been IDcm;red. This project wa!,1 lIkely shortly 
to be sent to theSecretal'y of ~tate for his consideration. The approxipmte 
estimato amounted to about £900,000. •. 

Pel'inission had also recently been given to Carry out a survey for a line 
from Nagpfu' towards RaipUr, and ali ami.ngement had been suggested by the 
Ohief Oommissioner of the Oentral Provinces, under which the financial 
liability likely to arise fi'om the construction of such a lin'e might be met. 

This concluded the enumeration of the railway projects going on under 
the Government of India. 

But it was satisfactory to know that the enlightened Government of 'the 
,Nizain co-operated cordially in the prosecution of the Railway to HaidaraMd . 
. The ~hole of the ,line was now settlecl, in length about 116 miles, and the 
works had been actually begun. Some delay had arisen in alTanging the 
terminal stations for Haidal'aMd, SikandaraMd, and Trimulghen'Y; but a satis-
factory settlement of this had been come to, and the Minister, Sir' Salar 
Jang, continued to exhibit his usual excellent disposition in his deri.lings with 
the British officers employed on the surveys. This line was to be of the old 
standard five feet six inches gauge, the Haidarabad Government having specially 
desired it. The whole cost of this l'ailway was to be borne by the Haidarab:id 
Government, as wus explained last year. The estimated outlay next year 
was £275,000. 

In the Bh-ars, another short bl'anch of the Great Indian. Peninsula Railway 
had been opened to U mraoti, five and a half mlles, and its eminent utility had 
already been established. The Kh6.mgaon line, seven and a half miles, conti-
nued to work satisfactorily. These lines had both been constructed from the 
revenues of the Birars. 

Lastly, ,he had to mention the slU'veys going on in Mysore. These had 
led to the general approval by the Government of India of a line from Banga-
lore to lIysore, on a three feet three inches gauge, the distance being somewhat 
less than 100 miles, and the' probable cost between £400,000 and £500,000. 
The prosecution of the work, however, was contingent on satisfactory financial' 
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n,l'mngcments being made as to t.he sUPllly or the needful capital, and likewise 
on the approval of the Seeretary of State being obtained. 

From the 'remarks that had fallen from him, tho Council would, ho was 
assured, see that the Government of India felt most strongly tho serious respon-
sibility it incurred from the IJoliey it hacl aclollted of c..'\.rrying great worl,s of 
improvement by aiel of borrowed funds. Having tl'cspasse(l so long on tho 
Council, he would only no,w say that t.he question of SIJecial IJrec..'tutions to 
l)l'cYent any risk from thesc transactions hadreeently been l.mder the considera-
,tion of the Government' of lu(lia, and that it was the intention of tho Governor 
General in Couneil to address the Secretary of Stato on tho subject. Among 
other In'eoautions, he might refer in llarticulul' to the necessity for obtaining 
exact accounts of a1\~he transactions in question, and gh-ing complete Imbiicity 
to all that concernecl them. ' 

A few words might be sn.id of the Tc1egl'allh Departmcnt, which had, 
cllU'ing the year now expiring, be .. :lll placed under the direction of this llcllart. 
ment. The cost, actual amI estimated, of the 'l'clegl'nllh Depal'hnent, for tho 
three years, had been £553,000, £537,000, and £516,000, set-off l)y receipts of 
£257,000, £226,000, and £245,000, and shewed, therefore, a net charge of 
£296,000, £311,000, and £271,000. There was a small improvement, but the 
financial results must be characterised as essentially unsatisfactory. The first -
step in t.he way of reform would he to establish an improved system of account, 
by help of which the administration might be conducted with a llreciso know-
ledge of all the elements of income amI chargc, in the absence of which, of 
course, intelligent control was impossible. ~fcasures had been takell t'o cOl~­
mence this change of system, and its results would, he hoped, before long he 
exhibited in the financial consequences. 'fhe highly intelligent officers of this 
DClJartment wouhl, he felt certain, be among the fust to realise the advantages 
which might be obtained by closer attention to this side of their operations. 
He should add that a very large reduction had been carried out dming the yc..'lJ: 
now cXlliring in the estahlishments of t.he Persian Gulf and Persian lines, which, 
when fully realised, would lead to an important economy of not less than 
£12,000 a year. 

If the statement that he hacl thus made to the COlmeil, of tlw operations of 
the Pllhlic 'Yorks Departmont, had appeared tmlious, he must plead as his excuso 
their vast magnitude, and the necessity that hacl been imposed on him to com-
pross so much into so short a slmee. In order to complete his review, and to 
indicate more clearly the extent of the amounts which would have to be con-

o 
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trolled by the Government of Indio. in this DelJUrtnicnt. dtu'ing. tho coming year. 
he ,,"ould now specify the o.mounts in question. ' 

" 

They wero as follQws :-
Or(linary Expenditurc . . . . .. .• 
ProvincIal Publio "Vorks Expenditurc 

. . Total Orilinal'Y·". 
Railway State outlay ... £235,000 
Guaranteed interest .... " 1,857,000 

. Grand Total Ordinary 
Extraordlllary... • .. - .,' 

Total Im11el'ial Expenditure 

Expcnditure.in HiraI' 
" hI },II ysorc 

" in Haidal'ubUcl 

" in Foreign States 

Total Direct Expendihu'e 

Railwny E.."t11cnditure-
GUll.ranteed Capital in Imlia. 
W ol'king charges in India..,. 

Toml Railway outlay 

Public Works Income, Ordinary 
" "Irrigation 
" "Railway 

Total 

Railway Receipts 

Grand Toti,ll Income 

Local Funds by Public Works Officers 
" " Civil Officel's 

£, 2,865,000 
" 1,400,000 

" 2,092,000 

" 5 ,~57 ,000 
" 3,626,000 

" 0,488,000 

" 
" 
" 
" 

88,000 
150,000 
275,000 
'513,000 

" 9,986,000 

" 8,060,00q 
" 8,909,000 

" 6,969,000 

" " 
" 

110,000 
496,000 
258,000 

864,000 

" 7,006,000. 

" 7,870,000 

" " 
519,000 
477,000 

996,000 

::Making a grand totn.l of all transactions of £25,821,000. 

'When it was considered that the. Public '\Vorl(S Department was only organ· 
ised in 1854, nnll tho.t the gren.t bulk of the business which it had been bis 
duty to explain to the Council this morning had been entirely created sinco that 
time, nnd that these operations extendecl over an area as large as that comprised 
in many States of El.u'ol)e thrown togetherj he confessed that it appeared to bini 
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i'ather a matter .of slUl1rise that it had dono so illJ1Ch, and that its failings had 
been so few, tlu;m that it had not done everything, and that its operations 
had not been infallible. 

l1A.JOR GENERAL the Hon'ble H. W. NORMAN said,-"Uy LORD, In n 
speech in this Oouncil las.t year, YOlu' Lordship said that you conshlerccl it 

. would be advantageolls if the Members of the Government, in immediate clHtl'go 
of particular Dellartments of . eXllenditure, gave the Council each year somo 
information as to the course of expeucliture in their resllective Departments .. 

" It seems to me that there can be no doubt of the advantage of such a 
practice, for though this Ommcil wouM not be a fitting asscmbly in which 
to discuss questions of military orgnnizntion, I think that the Legisla.ture 
which authorizes the levy of taxes for the public seryice should possess 
information as to the purposes to which those taxes are applied. 

"I shall, therefore, proceed to lay before the Oouncil a statement l'cgarding 
our military expenditure. I will enclea:vor to make it as brief as possible; but 
as this is the first occasion on which any such statement has been made, I nUl 
afraid that I cannot compress it into the space within which it may bo possible 
to submit the statements of future years. 

"The military expenditure for 1870-71 in India was estimated in the Uili.-
tary Department at twelve millions five hundred and forty-nine thousand pounds, 
but on a review by the Executive Government, and as certain reductions were 
thought likely to come into operation during the year, the hndget was fixed at 
twelve millions foul' hundred and ninety thousand poumls. The rcceipts were es-
timated at seven hundred and thirty-three thousand nine hundred pounds. The 
larger reductions anticipated did not take I)luce, for they· depended upon. an 
expected decision of Her !fajesty's Government which was not received, but 
other savings were made, and such a general watchfulness over the cxpenditure 
was exercised, as to justify a final estimato of hyeh-e millions three hundred thons. 
and pounds for 1870-71. Before the actual submission of this revised esti-
mate, orders were received fl:0111 the Secretary of State to adjnst three hundred 
and eighty-two thousand pounds on account .)f the Overland Trnnsport Scryice, 
being for charges incurrecl during tho last four years, and which, it was under-
st~Q(1 in India, were to have been finnlly acconntccl for in England. 'l'his 
has unexpectedly brought up the :UiliLary revised estimato in India fOl' 1870-71 
to twelve millions six hundred and cighty-two thousand pounds. 'rhe receipts 
originally estimatecl at seven' hnndred and thirty-~hrcc thousand nine huudred 
ponndsl are increased in tho l'cvised estimate to eight lmmli'cd and fifty-foul' 
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thol~salldpounds; of which £1'1,000 m'e eXIJected from the adjustments for tho 
. T~'ansport' Service corresponding with the arrear expenditure of £3,82,000 brought 
forward Oll the other side of the account, leaving a net expenditure in India~ 
'accor~1ing to the revised estimate, of eleven millions eight hun4red and twen!y-
.eigIltthousrtnd pounds~the smallest sum, as already stated by the Hon'ble Sir, 
R. Temple, expended on the Army Service since 1857, if we do ~ot reckon; 
the arrear charges for the Tl'ansport Service which really appertain to the 
accounts of several prior years. 

"To this has to be added tho regular estimate for the Military Service in 
England, amounting to t}lreo million!" six hundred and ,seventeen thousand 
ponnds, less forty-nino thousand pounds for receipts, leaving a net military 
expenditure in England of three millions fixe hundred and sixty"eight 
thousand pounds, or a total net military expenditure in England and India, of 
fifteen millions three humired and ninety-six thomand pounds, being one huu-
cIreel and forty.nino thousand pounds more than the actuals of 1869·70'; but 
omitting the adjustment on account of the O'mrland Troop Service, there would 
have been a saving of two lmndred and nineteen' thousand pounds, not-
withstanding the large quantity of stores obtaine(l from Englaml consequent 
on alterations of armament . 

. "For the coming year, 1871·72, the estimated military expenditure in 
India is twelve millions foul' humlred and ten thousand pounds, and the re-
ceipts eight hundred amI five thousand pounds, leaving a net estimated expendi .. 
ture of eleven millions six hundred. and five thousand IJounc1s-a smaller· 
expenditure than that of last year, and therefore the sl11alle~t since the 
mutiny, although it. new charge of sixty thousand pouncls is insertell for 
~hecost in Illd.ia of the Overland 'l'ransports. The expenditure in England 
is estimated at three millions five hundred and seyenty.four thonsand pounds, 
and the recci pts at fourteen t.housand pounds, making a total net military 
expenditure ill India and England of fifteen millions one hundred and 'sixty-
five thousa.ntl pOlmds, being £231,000 less than the reyiseel estimate for 1870·71. 

"The items of expenditure in India for tho coming year 1871·72, as com-
pared with, the budget estimate for 1870-71, are as follows :-

A"my, and Gm'l'ison Staff, £496,910, a decrease of £2,000. 
I , 

"rrIw amount of this grant has been increased, to the extent of £10,000, by 
tlle establishment of a system of garrison instruction ordered from Engla.nd; but 
this increase is more than countcrbalanced by the abolition· of the 'Karachi 
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Dlid Chins~U'ah DepMs, which the overland transports have rendered unneces-
sary, and by some minor items . 

.tl.dministl'ative Sta;ff, ~211,925, an increase of £1,145. 

"'1'he1'e are various minor reductions under this head, bnt these aro cOlmter-
balanced by the transfer, undei· orders from the Financial Dellartment, of 
certain charges from the Civil to the Military estimates. 

Regimental Pay, Allowances, and Oll.(trges, £G,481,{)92, being a dccrease 
of £111,000. 

" The grant for 1870-71 was unduly reduced in anticipation of reductions 
that did not talce place, but a portion of these anticipatcd reductions (that 
is in the Artillcry) havc now been efl'ecLcc1, and provision is still made for 
rednctions in the Native Army, which, we are aware, have been sanctioned 
by the Secretary of' State, though we do not know their exact shape amI 
extent. 'rbere are also some savings by the absorption of supernnmerary offi-
ccrs of British Cavalry and Infantry) and by the withdrayml of bounty on 
re-engagem en t. 

Oommissariat Establishment, Supplies anel Services, £2,212,912, being a 
decrease of £55,635. 

"This is owing principally to some reduction in cattle; to the withdrawal 
of five Batteries of Horse ~rtillery; to reduced provision for transport by rail-
way and hy water in all the Prcsidencies; to its being found possible to reduce 
the l'escrve stock of tea in Bengal; to a reduction of elephant keddah opera-
tions; to a smaller quantity of rum being purchased in Madras; and to some 
8a,·ings in 'Commissariat establishments in Dombay; and a reduction in the 
expense of suppl~·ing condensed water at Aden. On the other hand, there 
tire items of increase especially in the cost of proyisions for European troops 
in Bengv.l, and for compensation for dearness of provisions to Native troops amI 
followers in Dengal and for purchase of mm, the stock of which has run low. 

Stud and Remount Establishment, Supplies, (mel Services, £216,471, being 
a decrease of £20,745. 

"This decrease arises from a limitation of the purchase of reserve stock ill 
tIle Bengal studs and of Army remounts in ~fadl'US and Dombay, consequent 
011 reductions in the mounted branches, and after allowing for the purchase of 
two hunclrccl remounts in Bengal. 

p 
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. 'OiOtltil1{J 'EiJtabliim~ej~{ and 'Sltppiies,£h~,264"being; an "increase' of 
£9',926. 

"This increas~ a~i~esfh)m s~rg~ clotl~ing: being iS~lled to t~e European 
'troops ~n 1871-72, with certai~ money c~mpensation in Madras and Bomhay, 
the lat~r being dne in :Bengal for 1872-73 .• Then again, the department bns 
to bear the cost of rualdng .up·c!othclot.lling for issue 'in 1872-73~ the cost 
being greater than that of making up the serge clothing in 1870-71. The 
biennial allowance for wicker helmets also falls due in 1871-72, nnd some 
provision has had to be made to enable Bombay to start the system of making 
up clothing ~n the departmental system, as in Madras and Bengal. 

. Far1'ack Establishment and Supplies, £377,591, being an increase of 
£10,169. 

" Under this head, anew source of expenditure appears, amounting to ten 
thousand pounds, for 'cost of gymnastic S~'Jres and apprlrat,us: in Bengal a 
larger provision is necessary for trestl~ •. cots and barrack furniture and"sup-
plies, but there has been a decrease in these items elsewhere, and also in subor-
(liuate establishments . and lighting charges. 

Administratiml- oj Martial Law, £45,685, being a decrease of £784. A 
mere ordinary fluctuation. • 

jJIedical Establiskmenis, Supplies and Services, £460,150, being a decrease 
of £2,869. 

" There has been a decrease in the cost of medical store depOts in l\Iadras, 
and n reduction in the cost of Lock-hospitals in Bombay, but an increased 
number of medical officers in Madras. 

Ordnance Eslablislmzent Supplies, and Oamp Equipage, £502,528, being an 
increase of £29,831. . 

"In all three Presidencies, increased provisfon is required for Ordnance stores 
and-for the manufactUl'e of gunpowder and ammunition, the latter particularly 
in Bengal. 

Ecclesiastical, £21,830, being an increase of £439. An onlinary fluctuation. 

Education, £36,960, beiDg a decrease of £2,641. 

" The decrease arises from the provision for a medical officer of junior rank 
for the Lawrence Asylum at Sunawar, the absence on furlough of the. SUllcl'in- ' 
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tenllent of ,Army Schools at Madras, aml a (liminishccl payment to the Eeluca ... 
tional Society at Bombay. 

Sea 1hmspo1't Clul1'ges, £194,750, being an ~ncl'ease of £60,520, due to 
the charge for Overland transports brought all the Indian cstimates for t.he 
first time, but SOlUe of the other items vary. 

Volunteer Oorps, £12,503, beiug an increase of £2,G3G, owing, I mn 
happy to say, to an incrcascd number of Voluuteers. 

Miscellaneolls 8m·vices, £377,081, being an increase of £430. 

"There have been minor ~savil1gs under m,any of the heads of this grant, 
but they are counterbalanced by provision to the extent of ton thousand pOllnds 
for camps of exercise ill Bengal. Tho miscellancous services includc tlw 
following items :-

" Donation to Officers'1Yidows' Fund, British Troops, and to the European 
Female Orphan Asylum; cost of TJerajat Frontier :Militia i gratuities to dis-
charged native soldiers; compensation to native troops and followers in l\Iadras 
and Bombay, for dearness of provisions ill! compensation for doarness of forage 
for horses of native cavalry; for payments made to 11UtChaso regimontal retit'e-
ments, aml for loss of command ~nd staff allowances i allowllDces to officel's 
and men on passing in the native languages; travelling allowances to officers 
and men i suhsistence allowance to children of deceased pensioned soldiers, 
&e" aud certain other small items. 

" The remaining charges are fol' non-effective services and are as follows :_ 

Rew(trclsfor JJlilitm'!/8e1"vices, £116,540, being a decrease of £1,067, 

Beth·ed 0fficel's i1!J India, £13,200, being a decrease of £ 1,835 . 

.i11ilit""!1 PensiolZel·s, £585,147, being a decrease of £4,467. 

Widows' Pensions and compassionate allozoances £18,G46:being all increase 
of £7,517. 

Supm·alllluation Pensions £18,489, being a decrease of £451. 

" No remarl{ seems necessary on these items, save that there is a considp!'-
able increase in olle item, owing to the recent t.ransfer of the pensions of' the 
widows 011 Lord Clive's Fund from the Home to the Indian estimates. 

• These charges are dcl'r:lyoJ thraugh tho Commissariat ill Bengal. 
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" The gross ,expen,diturc .. in J ndia therefor~ ~hows a dcc"case of £~O,O()O, 
compared . m~h the lmdget estimatp., Dnd of £272,900, compared with the 
reCl'ular estImate, of last year. ' 
. 0 " . ,... ", 

" The estimated Home military expenditure for 1871-7~, as compared with . " '" . .. 
that Of 1870-71, is as follows :-

Borne CTla1·ges /01· Bel' Majesty's Regiments serving in India, £698,000, an 
increase of £38,000. 

" Furlough Allowances of Indian Officers, £4:50,000, an increase of £66,000. 

" Passages of Officers and Troops, £93,600, increase of £16,600. 

" Overland ~l.'ansport Service, £320,000, an increase of £100,000. 

" Miscellaneolls,£19,OOO, decrease of £10,000. 

" Stores for India, £824,720, increase of £39,676. 

"To the Imperial Government on a\!connt of retired pay of troops serving, 
or having served, in India, £224,000, an increas~ of £10,500. 

" Retired pay of Indian Officers, including Colonel's allowances, £750,000 
the same as last year. 

" Lord Clive's Fund Pensions, £129,800, a decrease of £200. 

" Cbarge to India for cost of absorption of supernumerary Ensigns, £48,000 
a special charge. . 

"Gratuities to Officers of late Indian Regiments on retiring, £17,000, an 
incrcase of £11,000. 

, . 
" I do not think that any very useful purpose would be gained by a lengthy 

comparison of the expenditure of each year since the mutiny. In fact, up to 
1862-63, .. the expenditure consequent on the mutiny had not fairly ceased, and 
since then, various alterations have taken place which would vitiate compari-
sons j for, although there has been a reduction of troops, and some charges have 
heen removed from the military expenditure (such as the Hyderabad Contin-
gent and. Survey Department) others have been added, while prior to the 
yeall 18G6-67 the charges for stores from England were made in the Indian, 
and subsequently in'the English estimates.' . 

" rrhe totai expenditure, however, in Engla~cl and India in each year since 
1862-63, when the reductions subseC),uent to the mutiny ~l'st really took effect, 
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lHl.q l,eol1 ns follows. In giving it, I will l'Cad a In'ief analysis of tho causes 
of nItel'a,tiOlls in each year, as prelmre(l hy lIir. KellllCr, 110\Y so usefully 
employee I in the Military Accounts Dr::meh. 

. .. Th~ oneloseu talmlar statement exhibits tho actual and estimated militnry 
expenditure in India for ten years, from 1862-63 to 1871-72, tho number of 
officers, the estnblislle<1 strength of.tlle Eurollean and Nntive A'rmy, the 11LUnl,er 
of horses Dnd guns, in each year. 'l'hat statement may ho llsefnlly eonsitlerecl 
in eOllnection with the llmlget of the ensuing year 1871-72 . 

.. TJ10 expenditure proceodecl evenly in the first two years of tho series, 1862-63-64-

having beell-

In EIlg'hl1111 
In India 

Iu IS02·03. 

£ 2,144,737 
, ,,12,853,63n 

14,I)OS,373 

Iu 1803·0-1. 

£ 2,075,035 
" 12,607,000 

14,778,00i 

.. In 1864-65 it increased by more tban three-quorters of a million stcrling, 1864-65 

01l1ng :clliefly to the Umbeyla campaign, tho transfer of the Derlljat Frontier J:n:;T.ml 2.2G;,IlS3 

Militia to tho Military Department, amI tlie.Jarge outlay for stores necessitatell lUtlia ", . 13,4!J.},107 

by tho rigid economy of previolls years. There were other causes of 15,787,160 

increase, viz., tho rcvised senIo of stoff salaries, incrcused l'ates of family 
allowance to the European Army, increased pay to the commissioned grades 
of the Native A.rmy, increased rates of hutting money, amI the grant of gooel 
conduot pay to Native Soldiers after shurter terms of servico. The stt'ength of 
the European Force in Inclia in 1864-65 was as follows :-

16 Drignc1es Royn1 Artillery with 104 Datteries, reprcsenting 
a strength of . 

11 Regiments of Cavalry, each 615 strong 
65 " Infanby, each 910 " 

TOTAL 

12,944 men 
5,665 " 

50,645 " 

69,154 men 

'nlera were also a Dattery of local Artillery, the Eurasian Battery, and one 
local Company of Infantry in Bengal, IJesides tIlO Sappers and Miners, and tho 
Invalid and V ~tcran Establishments, 

"The eX}lcllditure of the year 1865-66 cs:ceellell even that of tho pre- 1865-66 
vious year by nearly three-quartcrs of a milliOll stcrling, of which half a £ • • RusT.1lt1 2,432,OGII 
million was due to tho llhootan War, ana to the fammo III the Madras Iudi .. ,,' H,SGO,33R 

Pl'csidency. 'l'he other causes of increasc were the abolition of half b;tta W:;;;,30G 

Q 
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l'~tes , of Imy, tho gL'ant of good servico pensions to Officers, nml of llighcr 
l'ates of pay to ]Hedical Officcrs; tho ,re-organization of the Native,Army in 
Madras, anll the grant of cantonment' batta to N ati vo Troops on furlough; tho 
aIJpointment of flo second doing-(luty officor with evory Native ltcg!ffiont at tho 
three Pl'esidencies, l.'ho'incrensc of expenditurc would 1lnvo been greater in 
thh year, bu~ thp.t sovcn Light Field Batteries were broken up, two Heavy 
}'ield Batteries converted into Gal'L'ison Batteries, and two regiments of British 
Iufantry sent home, 

1896-67 "The offect of these rmluctiollS is seen in tho cxpcmlitnro of 1866-67. 
~ I 1 888£51508 'I.'he causes of extraordinary cxpcnditure in tho IU'evious ycars lind thcn also .... lIg nil' , • 
lULU. • .. 12,440,883 ccased. ]'Ioreovcr, onc Bl'itish Infantry Rcgimcnt was witll(h-awn from Madras 

16,82.,891 in this yenr, tho remaining 52 Regiments were reduced by sixty privates eaell, 
nncl the Cayrury Rcgiments by fifty-six troopcrs cach, a'Regimcnt of Native 
Cavalry in Bombay was broken up. 'fho only notallle increase of pormanent 
cluu'go was in the reliscd scale of administrative Medical Staff, and the 
formation of tho Govcl'llor's Bouy-Guard at Bombay. In this year also, tIle 
charges for storcs from England ~ere transfen'ed to the Home cstil11tl,tcs, those 
for the TopogI-nphicnl and Trigonometrical SUl'veys having hecn transferl'ecl in 
the pl'Ovious year to the Oivil cstimates, Tho accounts for 1866-67 inelude tlw 
expenditure of elOyeD nlonths only. 

1867-68 "Tho Abyssinian Expedition was organized ill the end of 1867-68, but 
EDfilllud 8,4:',820 (lid. not nppreciably affect the accounts for that year, considerablo charges 
Jill la ... 12,003,467 hnving fallen, by tho delays of audit, into the accounts of 1868-69. A pOl'mn-

10,103,206 nont extra chnrge upon the Stato, of ono-thir(l of n million sterling, was 
imposed by the nddition of 2d, a day to tho pay of every European Soldier, and 
nn additional penny Do day for the seconu term of service, with bounty and ' 
compensat,ion for clothing. At the snmo time, tho Military Estimates werc 
1'eliovell of the charges of the liaidm-abM Contingent, and tho cost. of malt ' 
liquor for tho troops was trnnsfel'L'Cll to tho estimatcs of the Secretary of State. 
'fhe Military Estimates were also l'clievcll of the cost of threo Garrison Bat-
terics, consequcnt on tho transfCt, of tho Straits Settlements to the Crown. 'file 
Dattcry of local Artillcry in Bengal was rcducad. 

1868-09 "'I.'ho increased e:xpenllituro in 1868-6!) is uue mainly to the Allyssinian 
ElIgl'lIIl 3,2~,0I0 Expcllition nml tho llazll.ra Cnmpaign. The other causes of incrcasc, wero tho 
l",li .... ~,GOG formatiOil of n troop of Cavalry at Auon, the ndilition of forty mOil to cach of 

16,2G~,683 the Punjab Fruntier Regiments of Infant.ry, the additions to thc strength of' 
Nntivo Regiments in Bengal and Bombay in conncction with tho Abyssinian 
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Expedition, tho S<!.nital'Y Oommissions at t110 three Pl'csiclencies, nnd tho gmnl, 
of honns compensation to officors. '1'ho I'cc1uctions (hiring tho yom' were the 
withc1mwal of tllO equipmcnt mul cstablisIlmollt,~ from tIn'co Henvy nattories, 
lonvi,ng them ns Gal'l'isol1 B:-.tteries, ullcl tho bl'Caking' tip of tho' Assam Nativo 
Jl.Iollutain BattCl·Y. 'rIIO Military Department. was furthcr l'C1icved of t,lIo 
oltnrgos of two Battcries of Royal ArLillory, ono Uegimcnt of Dl'agoOl1s, amI 
t~vo of Infantry, for the interval' betwoen their dOl)al'tUl'o from Abyssinia to 
Engkml, nmI tho arrival in 1udin. of tho rcliefs; but, on tho othor hnnd, the 
accounts of 18GS-GU hac1 to 110:11", ns nlrendy observed, Ilol)ortion of the cltargcs 
of the previous ycnr connected with tho Abyssinian Expedition. 

"Tho expenc1ituro was l'cauccc1 ill 1839-70 by tho lVithdmw~1 of two 168<>·70 

l'cgimcnts of Em'ol)ean Oavalry amI two of EU1'O})Cll.l1 1nrffi)try, l)y tho nbo1i- }: .. ~l.n,l 8.6:0.0011 

tion of the Eurasian' Battery of Artillery, by diminished outlay fOl' stores, and J ... fi. . .. 1!.8!8,750 

by absorption of the augmentations mnclo in tho previous year in tI10 Native IG,3~!I.HO 

Army. 'I'llo inorense ol)scl'vnl)lo in tile receipts for 1858-09 and 1839-70 
is due mainly to tho sale of storcs in conucction witll the Abyssiniau" 
Expcdition. 

"Tlio fun effect of tl1e rC(111otions ordered in 180!) wns rcalizcd in the 197:>071 
cmrent yeal', 1870-71, when tho followi;lg further cllangos wero carded out:- J~u!:l.,<l 8.r.~.200 

Indin. ••• 1!,GS2,800 
o Reduction of one Troop and two Oompanies in Regiments of Euronean ----

A. 1 r .. sco,oo" 
Oava.lry and 1nfantl'y in India . 

• Reduction of the Native Al·tillery in tho three Presidencies. 
• Abolition of t~le second line of wnggons in Batteries of Royal Artillery. 

Reduction of tho GoveFDOl' General's Boc1y-Guard. 
Reductions in tho Divisional, Brigade, and ~"DlY Stnff. 
Iteduction9 in the Army Departments. 
AllOlition of tho Knrncb{ nnclredllction of the' Ohinsurnh DoplJt. 
Recluetion of tho Local Company of Infanh-y in Bengal. 
Limitation of purchases of yearling mul reserVQ stock in the Stud TJe-

partment. . 

.. Thel'e werq eonsiaol'ublo incidcntahnvings from tho effective strongth of tho 
Native Army llllving fallen below the cstal)lisllc(l complement, also in Oonunis-
sariat cxpenc1iture in ull throo Presidencies, in Ban-ack expenditure at :lIIadras-

• 1 woultl rl'lll:t.rk that. the rL .. ll1cliuli or two COUlII:lul1!S lu Itco.;lmcult o~· Eurol~.ID luf:lIllry enu,,!!., no Jl1Inu!Tit"al 
(ll't:n:IL"IC J LlI:tt. a luffidcut furcCJ of N:tth'o ArLilh.·ry \\':\lI relRillctl ror UtO l,,:.rl,o!h.'2C for "Mel, 11113 1mmel! III Ul'l'ttt.td. and 
t1111~ the accoml 1iuc of \Y:t";OIl~ \VnJ lltOlccil iu awro III tho lIenrcst lIao:uiuC' .• -)[. \V. N. • 
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,', ~11lt~4m~~y~:,,,~n~; ~I!-: t>ity~cnts'"t~;Na#ye " r~~sion~rs,. On'the othei; hand, 
:'t~{~~~ Were'~~4~i4~t:able"}~~TS ,of ~~.di:~~·~;d ~~p~~'~itllr~, ,'I)iz., '~,he' 'pui'cl~ase of 
,C!il}~qll1nci1t Jauclslll,Rannelchet, 'Moral' and B~ojapore, comp~nsat~on to N atiYE? 

:,' ~~'Q~l's : f?~': de'lLrness o~. l'rovisiol~S ill the Beng~ 'n~ci,' Bo'itibay , Pl'esideil~ies, 
o~t1ny for Ol'dll!uice stores, for the llarbolU',. clefences at Bombay: {u1C\ ,AdOll • 

. Tho ,net :-l'~s~t of thes~ changes, .accol'dhigto tlie Regula}; l,ls~irna~~, is)hat 
th~. ~nHr~ ~.fi1i~ry.,e~pep.~itUl'~· in', Indi~ in 1~70-71 will he ~qnsiderably less 
',W~It tlla actu~l~ of the previous year. 

"It ,vill be seen from the, foregoing Memorandum tliat tIle increased 
e~pe~dit~~ was either unavoidable, as' ~ccUl'ling under fixed l'egulations, or 
owing to war 01' famine, except in various cases where efforts were made 
to 'improve the position of the officers or soldiers of nearly every branch of 
the service; notably in the great addition to the British soldier's Pity in 
1867-68, which alono cost a third of a million sterling. To show how much 
variation there may be in charges of different years, I woulel mention that 
'about a million sterling was ac1c1Ad to the homo estimates in 1865-66, 1866-67, 
and 1867-68 for the construction of the five overland transp~rts; wiIiIe 
the 'sea transport charges, which were . very small in India in the year~ 
1861-2-3-4, owing to 'relief of British: troops being for the most part 

,sl,lspended, rose to £354,OOO~in 1864-65, when a regular system of relief re .. 
commenced. 

" It is impossible to make a satisfactory comp;:t.rison of the Indian military 
expenditure with that of the War Department, for, according to the system 
here prevailing, no receipts in the Military Department are allowe(\ to be dealt 
,vith in abatement of cha.rges. Every charge is given in full, while the l'Cceipts 
are separately .credited to the Indian Exchequer. 

" In the War Office estimates, on the other hand, many recovelies are taken 
in abatement of charges, and do not nppear in the total sum estimated for; 
what al'e called' extra receipts,' such as the payments by tho Indian Govern-
ment, ~c., only being treated as payments to the E~chequer. . 

" The final result to the tax-payers is of course tIle same whether the British 
or the Indian system is followeel; but I prefer the British system,' as it obviates 
lllisundel'st~ne1ing on the part of the many who simply look to the expendi-
hue side to see what the Army costs, and not unnaturally fail to look to the 
receipt side, as it probably does not occur to' them to think that, the AI'my in 
Imlia can be a sOUl;ce of revenue as well as of expenditure, or that in fact it 
produces a larger amount of receipts than the income-tax at· its proposed 
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reduced ra~e, or than all the contributions and tributes we receive fl'om Native 
States, three times as much a~ the receipts of the Telegraph Department, 
£350,000 more than the receipts from Law and Justice, and very nearly os 
much as the whole Post Office revenue. 

" I 'would beg every one, in l'eferring to the military chargcs of India, to 
bear in mind the counterbalancing receiIlts, and I would further remind them 
that there are varioU:s Corps, not under the Military Department, but charged 
against it, such as the Deolee and Erinpoornh Contiugents, Bhopal Battalion, 
&C" kept up more, or less in consequence of treaties, and more or less paid for 
by contributions fl'om Native Stutes. The total charge, however, appears in 
th& military expenditure, while the contributions disappear into the Exchequer. 
As far as I have been able to discover, the sum which might fairly be taken as 
an abatement of £120,000 (the cost of these Corps) is £78,500 received from 

. Native States. 

"The War Office estimates for 1870-71, on a very reduced establishment 
of 113,221 soldiers, provided for an estimated expenditure of £13,352,900, with 
£1,212,800 extra receipts; and now this year, with a largely increased force of 
133,201 men, the estimated expenditure is £15,850,000; but I have not seen 
the details of this expenditure or the estimated receipts. 

"On the one hand, however, military public works are included in the 
War Office estimates, and were estimated for 1870-71 at £700,000, and 
the salaries of the officials at the War Office are included in these estimates, 
while a large force of Militia, Yeomamy, Volunteers and Reserve Forces cost 
about £1,300,000. 

"In India, on the other band, the Public Works is entirely· a separate 
Department, and the Military Secretariat is reckoned as a branch of the civil ad-
ministration, but the estimates in this country are swelled by charges that in no 
other country in the world, so far as I know, are considered to form n branch of 
military expenditure; as well as by charges that, though properly military, are 
due to the exceptional circumstances of our position in India, and are not to 
be found at all, or only in a slight clegree, in the War Office estimates. 

"The charges, direct or indirect, on the Indian military estimates, which 
appear more or less to be items not really belonging to military expenditure 
are as follows: and I mention them not because I think it practicable at 
present to transfer them to other heads, but because I ,vish to show that the 
large amount of the military estimates is in part accounted for by charges not 
of a military nature, but which it is convenient so to deal with. 

n 
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" lst.-The 'pa.ynient of' net' pay to regimental and loc'alofficers in civil 
employ, including thE{ 'Royal Engin:eer Corps, by wilich £25,000" a: year. is 

" added to the' militaryestimates.:· 

, '. ~~ 2?~d.-.A.s fully a fourth of the whole body of Local and Staff Oorps officerS 
, are in ci:vil employment of one kind or another, it would seem fair that a some-
. ,)'hat similar portion of the cost of unemplpyed 01' retired officers, or officers on 
, f~rl<mgh, should be a civil charge, instead of being, as at present, a charge on the 
: military estimates; these items would relieve the military estimates o~ nearly 

£290,000 a year. 

"Fourteen thousand pounds a year are included in the military estimates 
for the Derajat Frontier Militia, which is perhaps rather more police than a 
military body. 

"Then, again, the cost of maintaining the Stud Department is far gl'eatel' 
than any mere military necessity demands. This, however, will probably be 
l'ectified at an early date . 

. "There are various other items, as the provision of camp equipage for 
tours of Civil Governors and Lieutenant Governors, issue of arms or stores to 
Native Princes, maintenance of cattle for tour purposes of high civil ftuie-
tionalies &c., for which either there are no counterbalan<fing receipts,or, if 
there are, they are not dealt with as abatements, and tIle gross ~ilitary ex-
penditure is increased by them. 

" Major General Broome, the able Controller General of Military Expendi-
tme, whose unceasing la.bors in the Military Accounts Department for nine 
years have been so valuable, and whose recent departure for England in a very 
precarious state of health is deeply to be regretted, estimated that six: hundred 
and seventy thousand pounds per annum were charged ontha Military Depart-
ment for expenditure not incurred for, or l'Cquired by, the Military Department. 

" I will now refer to charges which are undoubtedly military, but which 
are either altogether peculiar to India, or which only appear to a small extent 
in the War Office charges. 

Hill Sanitaria-which are kept up at a considerable expense for the 
benefit of convalescent soldiers. 

Family allmoance-to the wives and children of European soldiers. I 
would take this opportunity to remark that all non-commissioned officers in 
the Army, and twelve per cent. of the rank and file, are allowed to ma~ry, and 
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to receive the advantages of a monthly allowance of Rs; 8. fOL" each ' Etlro~ " 
pean wife; Rs. 6-8 for each East Indian wife,' amI Rs. 2-8 for eachcllild, 
besides the advantages of married quarters and a few minor privileges. By the 
last returns, I find that about 70 pel' cent. of the Staff' Sergeants, and rather 
less than 60 pel' cent. of other Sergeants, avail themselves of tho privilege of 
marrying, which is open to all. About 8! pel' cent. of the rank and file are 
married out of the 12 per cent. allowed; but in 11urticulur rcgiments the 
authorized percentage is actually exceeded, for married men who volunteer 
to other regiments are not deprived of any of their privileges as sucll on 
joining regiments in which the complement of married men is full. 

" The provision of 95 pel' cent. of horses in the British Cavalry to every 
hundred rank and file, compared to the G6 01' 67 per cent. allowed at home, 
and a hU'gcr establishment of horses to each Battery of Horse and Field Artillery 
than in England. 

" The provision of malt liquor and rum to the soldier through the mecliuU1 
of the State, the former at a great, reduction of cost, and both tending to swell 
the military estimates. 

" ]\fore liberal rations to the European soldier than those issued in England, 
with only the same amount of deduction from pay. 

" The maintenance for the carriage of the troops 01' for the transport of 
siege trains, of an establishment of 1,315 elephants, 9,150 camels, 4,645 
bullocks, and 3,947 mules, besides 8,106 dooly bearers. 

"The maintenance of camp equipage complete for every soldier in the 
Army. 

" The provision of punkahs, with an establishment of pullers, during- the 
hot wenther for the Eurol)ean troops, as well as of tatties and establishments 
for watering them. 

"The maintenance of certain establishments for soldiel'S' orphans and 
children in the hills or elsewhere, and contributions to other institutions of the 
kind, which considerably exceed what is paid by the War Department for the 
Asylums at Chelsea and Dublin. 

" Various expenses connected with soldiers' gardens and soldiers' work~ 
shops,-objects of great importance to the welfare of the soldier. 

"Sea transport charges, which to a great extent at home appear in the 
Navy estimates, amI which of course are largely increased by the circumstance 
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. that the ' whole .. of the British troops on the I~dian estima~es ru:'e fO~'eignei's 
. 8eivi~ghi'~;'~i~4~~ cJ~~rf; '\ . " 

"If to this "fe add the liberal pension ~ist of the Native Army, amounting 
'to D:lo~e than half a million sterling annually, we form· some idea. of what 
:various items go to sweil the military expenditure of India. ' . 

. ",-(he force we have maintained during 1870-71 has been~ 

6,545 British Officers, 
60,425 British Non-Commissioned Officers and private soldiers, 
122,122 Native soldiers, . 
14,187 Government horses, with 424 field guns, 

and the estimated force for 1871·72 is-
6,436 Officers, 
60,445 British soldiers, 
121,981 Native soldiers. 
13,253 Government horses, with H94 field guns. In stating the number 

of guns, I exclude the 16 mortars of Heavy Field Batteries, which I see in some 
returns are included as field guns. We anticipate some reduction in the 
Native ~my, though the particulars of this have not yet been received 
from the Secretary of State. But I am decidedly of opinion that we have now 
reduced our European force to the very lowest safe strength. 

"Early in 1869, Her Majesty's Government strongly impressed upon tIle 
Government of India. the urgent necessity for n. large reduction of military 
expenditure, an~ in the following October proposals were made to the Secre-
tary of State by which the European force was to be maintained In its rank 
and file, but certain important changes were suggested by. which a large 
economy would be effected. Her ~Iajesty's Government assented to reductions 
in the British Cavalry and Infantry, but not in the exact shape recommended. 
In consequence, we had in 1870·71 a less force of European soldiers than in 
1869·70, by 1,570, mainly in the Cavalry. 

" The alterl1tions in the Artillery have as yet only partially taken effect, 
that is five Batterie~ of Horse Artillery have retul'lled to England, but the pro-
posed addition of men for the remaining Batteries has not yet been carried out .' , 
save in the case of men of the Batteries going home, who have 'volunteeL'ed to 
remain in India. 
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"Tho, ultimate result will be a saving combined wit11 a small increase of 
lUen, though, as His Exccllency the Commander-ill-Chief said on }'l'iday, it 
involves a reduction of five Batteries of Horse Artillcry 01' thirty guns j but 
even this is not altogether the case~ for by adiling twclve drivers to oach Bat-
tery, as proposed, it is hope(l that the evil brought to notice on moro than ono 
occasion by Sir William Mansfield, and the Inspectors of Artillery, that Bat-
teries were too weak, to work their six guns, will be obviated j assuming 
those statements to be correct, wo shall not even havo lost any really effectivo 
pieces of ordnance. 

"The Government of India is most anxious to have 0.11 existing batteries 
completed, and on the order bcing received for thc return of t.he batteries to 
England, the Viceroy at once mged on the Secretary of State, by telegraph, 
the necessity of promptly sending out thc requisite drafts, and it is llOped that 
they will soon be supplied. 

"I may confirm the statement made hr Lord Napier of Magdala on Friclay 
that the reduction of guns lately made, aud to which His Lordship objects, is 
far less than the artillery reductions rccommended by high military authority 
in 1865, and again in 18G9. 

"Our British Cavalry and Infantry amount respectively to nine Regimen! s 
of 4.<55 men, excluding officers, and fifty Regiments of Infantry of 885 men, 
exoluding officers j aud, as I have already said, I do not thinl, any fw,ther 
rf'ductions should he mnde in t.hese fOl'c:es, but we hope some economy may he 
effected in departments, and we look for a considerable saving in the over-
land transport service, which we think unduly cxpensivc. 

"Since September 1869, as I showed in a previous IJal't of this statement. 
various reductions in the 81 aff and departments have' been ell'octcd, and we 
hope to bring ahot>t a reduction of the smaller ordnance anumcdical depClI.s 
in the othor presidencies on the s,}'stem recently adopted in Bengal, viz., of 
having large central arsenals and dep~ts, by which we think economy and 
effiCiency are alike secu~ed. 

" Into larger and more doubtfnl questions, such as a consolidation of the 
Military Departments of thc threc l>l'esidencies, advertc(l to last Prjllay l)y 
the Hon'ble Mr, Chapman, I will not here enter, for they involve a vaI·jety of 
difficult and delicatc conRiclcrations on which no sort of decision Or definite 
opinion has heen arrived at, 

"As llCaring on military expenditUl'I\ the Goyernmcnt 6f India.lJas still under 
oiSCUS:5ioll measures regarding unemployed officers, wito, tliollg'h fat· less in 

s 
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number ~han"forIDel'ly, are still tooiminerous, and thus cause considerable ex-
pens~; ·Th~s, howeter, arises from the 'unprecedentecl circumstance-dhe to a strict 
~egard . for the 'Welfare of those who had deserved so well-of an Army being 

. largely reduc.ed without an officer being removed to half-pay, or even to pension, 
:s3.ve 'at·· his own reqilest and with special advantages; while, . so far frora 
promotion being checked in consequence' of reduction, it has been, as a rule, 
accelOl'ated in a remarkable degree. 

" .. '~'The question of the non-effective charges for officers' pensions and colonels' 
allowances has been constantly. before the Government, and as the measures 
ordered by tho Secretary of State in 1866 were deemed calculated for a time 
most seriously to swell these charges, a correspondence took place with Her 
Majesty's Government in 1868-69 on the subject; that correspondcnco was 
published, and it is well known that the Secretary of State did not altogether 
share the apprehensions of this Government, or appro,e of the measures pro-
poscd with the object of lessening these prospective charges. rrhe subject has 
dropped, at all events for the present. . . 

"This large anticipated expenditure has not yet commenced, for the cost 
of tetired pensions for 1871-72 is only £750,000, as compared with £794,000 in 
1862-63. Eventually, when our lists of officers of the several ranks reach 
their normal proportions, and the effects of the measure of 1866, which only 
to flo sedous extent affected officers then in the service, have passed away, I 
think (as Major General Hannyngton has shown) that tbe charge for Colonel's 
allowances and pensions will be very moderate, but it is impossible for the 
Government of India to lose sight of the prospect of a large increase of expendi- . 
ture during a certaiu m:mber of years, and which it believes might to a certain. 
extent be prevented, 

"I would take the opportunity here to allude to an impression that the 
liberal furlough rules of 1868 have led to vast expense. This is not the case, 
for thourrh an addition falls on the Home estimates, there is a reduction in the o . 
Indian payments, which far more than counterbalances the increase in the 
IIomecharges. . 

" I desire to mention that great efforts have been made, and will we hope 
soon be successful, to obtain a supply of rifled cannon for all our field artillery, 
and breech-loaders for our British soldiers, while enfield rifles are in course 
of gradual issue, as they become available, for Ollr Native Troops. 

" It is probably kuown to most here that Colonel Maxwell, who has recently 
returneel to India, has been for some time in England ably aiding in carrying 
through to perfection a bronze muzzle-loading rifled gun, capable of being 
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manufactured in India. At" the last moment, after lIe bad left Englanll, 
and after the most favorable reports had been made, defects wm'o diseoverc(l 
which have delayed our supply. We hope, howC1'el', to have a considel'abl~. 
number of rifled field guns out by next cold seas·on, find we· are ·also in commu-
nication with Her Majesty's Government relative to· a SUPI)ly of heavy rifled 
cannon for our forts and harbour defences. Here, again, various circumstances 
over which this Government has no control have led to disappointment and dela~r, 
and especially we have been disaPI)ointed that the Moncriefi' system of mount-
ing guns has not, as yet, been made to succeed for ordnance of the large 
calibre we have already in our possession in Fort William and at Dombay 
and Aden. 

"With regard to breech-loaders for the British Troops, it was at first 
decicled only to send out these rifles gradually, as corps come to India, amI 
to send out machinery to India to convert our stock of enfields into sniders. 
This latter idea, however, after a time, was abandoned by Her J\Iajesty's Govern-
ment, who determined to supply snider rifles from England, and only to semi 
out machinery to India for the manufacture of cartridges. 

"The Government of India, in June 1869, askecl for 64,000 Uartini-Henry 
rifles to be sent out as soon as possible, as it was understood that this would b" 
the weapon finally adopted. That demand was not complied with, and emidel:s 
have only slowly come out, much more slowly than we have desired, but they 
are now issued to thirty regiments out of fifty, and wo have receivecl intima-
tion of a sufficiency being ullder despatch to complete the regiments still 
armed with muzzle-loaders. I may remark that we ha,ye a sufficiency of . . 

snider ammunition ill the country, while our own breech-loading cartridge 
factory is approaching completion. Thirty-one Regiments of Native Infantry 
have received enfield rifles, 01' have rifles under" despatch to them. 

"In the construction and use of torpedoe!:', a series of useful experiments 
has been conducted in the river Hllgli under the direction of Colonel Hyde 
of the Royal Engineers, and we hope to devise a system, at a comparatively 
small cost, by which not only the approaches to Calcutt;t, but also to Aden, 
Bombay, and other ports, may at any time be rendered vcry difficult to pass, 
by means of torpecloes, aidecl at Bombay and Aden by hon-clad monitors, 
two of which me now at Bombay, and by batteries in tho Hllgli, at 
Rangoon, at Bombay, and at Aden. 

" We shall take measures to obtain a supply of mitrailleuscs as soon as they 
are finally adopted at home. 

"Before quitting thc subject of the Army, it will interest the Council to 
heal' that the health of the troops generally in 1870 was good. 'l'here Was little 
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chqler::i.; 'an~ltllCdcat.h.rate of British troops thi'oughout Bengal only amounted 
tb nn averai~ of 21! pel' thousa.nd. It would have be~ll much less if fever, lind 
.Dot beeu so rife in certain distdcts.' I have not seeu the returns from M,lllras 
;al~d :Uo~b~y, but be1io~o they will prove gener~l1y' favorable. 

" > < ~" • 

. ~", The stations with least mortality in .the plains were Muttra, wl1ere the, 
deaths were only nt the rate of 5i per thousand, Slmhjl'banpore 6t. Seet..'tpore 
, 'it, Roorkee 91. nnd Fort William 12f. as comparod to the hundred per 
"WqpBlmd 'of former days. Excluding small detachments, the deaths were 
high~st at JnMlpur, where they amounted to 40 per thousand, Pesha.wllr 
~3 per thousand, and Moral' 32 per thousand. 

"At the hill stations the deaths averaged 11 per thousand, and at the 
hill convalescent depMs, composed of men who had suffered from sickness, 22}-
per thousand. 

"The Govel'llment is fully sensible of the advantage of lmving troops in 
the hills, and two admirable hill stations are being pushed on to completion-
those of Chukrata and Raneekhet; but it is not intended to give up importnnt 
str ~tegic points, or to remove men from good barracks in healthy stations 
in the plains, thongh, even from these, convalescents and working parties 
may go to the hills annually. The employment of working parties has been 
most suooessful in every respeot, and during last hot Ejenson no less than 
1,170 men were so employed to the benefit of their health and general 
efficienoy, and also to great publio advantage in other ways. During the 
coming hot season wo hope to have a total of 6,438 men in'the hills in this 
Presidenoy, and a large number of the remainder will be well housed nt 
healthy st..'1.tions in the plains. We have commenced the formation of an 
expm1mental hill sauit3.rium at Puchmurree in Central India, of which high 
expectations are formed, and which is well placed for the reception of men 
from several military stations. 

"Having alluded to the arming and sanitary condition of the troops, I 
would add that the means 'of moving them are not neglected. Notwithstanding 
the facllities afforded by railway and stpamer, the large amount of cattle, :r 
referred to earlier, arc maintained and consi.dered necessary; for howcver useful 
railways may be, they are liable to be in,terrupted, and at all events will not 
enable troops to operate away from them. 

e: This establishment of cattle provides for moveahle columns, compJetely 
equipped, at various selected points. These columns aggregato 23,000 men 
of all arms with 72 horsed guns. For the other troops only a smnll cstah~ 
lishment is maintained, for here, as in other countries, a~'mies moving ~ust in 
t.hc main depend on what cau be obtained from the cOllntl'Y, though the 
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nucleus wo ~lUl.il1tain is, I sU81)ect, far laJ'gel' than the transport establishment 
any other nation maintains in time of l)eace .. ' 

" The maintenance of this carriage will also greatly facilitnte the formation 
of camps of exercise, so much and justly desired by the Commander-in-Chief. 
3,nc1 for which a grant of ten thousand pounds has been allowed for 1871-72. 

" I haye already trespasscd far too long on the time of the Council, but 
there are two smaller departments, 01' branchcs of departments, which I may 
be supposed to represent. 

" I allude to the l\Iilitnry branch of the Public Works, am1 to the Uarine 
De1ml'tmcnt, but I shall hope very briefly to say all I desire regarding tllCse 
sources of expenditure. 

"In l\1ilitary Public Works expenditure has heen Ycry greatly reduced, mu1 
it is to me a matter of regret that more funds cannot prudently be applicd 
during the coming year to ccrtain more important works, principally connected 
with the shelter of the troops. 

"The actual expenditure on military works in the year 1809-70 was 
£1,501,150, of which £203,705 was for repairs. 

"In 1870-71 the expenditure, according to thc regular estimate, is £950,000, 
of which £210,350 is for repairs. 

"In 1871-72 the estimated expenditure is £1,012,500, but in t,his are 
included items for the hydraulic lift dock at Bombay, and for buildings 
in the Kidderpol'e Dockyard, aggregating £23,980, which, though no doubt 
correctly classified as Military, according to Pnblic Works rules, I can hardly 
accept as snch, even though tho Bombay dock may he expressly intended 
for the reception of the Overland troop transports. 

" I will not detain you by 0. minute statement oftheyarious items that go 
to make up this sum, but it may be divided under the following heads :-

F{lJ'tificd posts 01' works 
Manuf:lcl\ll'ing buildings 
Accommodation for troops 
Mililary roads 
Works for water-supply 
Alterations and minor works 
U('pairs 
M,\rinc works unu l'cllairs 

£ 34,,330 
" 107,036 
" 416,0:32 
" 20,O{J0 
JJ 10,000 
" 102,600 
JJ 210,005 

... " 25,7;:1] 
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"Under the first head, that is, ': fortification," the largest item is £15,000 
for the Bombay harbour defences. . 

" A· vast ~um has already heen spent on th~se works, and the Government 
9f India has only provisionaily sanctioned the expenditur~ of £15,000 on 
workS that cannot well .be stopped. No more will be allowed for this project 
uutil a selected Officer of ROYD:I Engineers, well versed in approved systems of 
model'll fortification, has been. obtaill(nl from England, and has submitted a 
report and a detailed project of a moderate description. 

"The other principal works connected with fortifications on which sums 
are sanctioned in 1871-72 are-

£5,000 for works at Rangoon. 
£7,000 for the rcooubt and magazine at Thyctmyo. 
£7,300 for the fortified post at Trimulgherry (Secunderabad.) 

"For manufacturing buildings, there is the rather large expenditure of 
£107,636, but it is for works most urgently required. 

" The main items under this head are as follows :-
. New Arsenal Buildings, Cartridge Fuctory, aUlI Powder Works at Kirkee, '£40,920. 

Cossipo1'c Foundry Works, £2K,660. 
Ishapore Powder Works, £12,859. 
Suider ~'actory, Dum-Dum, £20,000. 

U The principal works for the accommodation of troops to which sums have 
lleen allotted 0.1'0 at Belgaum, Ahmednuggm', Mount Aboo, Karachi, Chuk-
i'ata (hospital only), Raneekhet for cottage barracks, Allahabad, principally 
for Royal Artillery, Rawul Pimlee, Pesbawul', Dugshai, Subathoo, Jullunder, 
Balloon (Dalhousie), Murree Convalescent Dep6t, Mooltan, Sangor, Jallalpur, 
}'yzabad, Neemuch, Nusseerabad, Mhow, Fortress of Gwalior, Moral' and 
Nowgong. To each of these places amounts of more than £5,000 have been 
lLllottell, and to some of them a far larger' sum, and in a few of the cases 
sums are allowed to stand, though estimates have not yet been sanc~ioned. No 
work is allowed to commence, however, in anticipation of sanction. 

" Special work is also going on at the experimental hill station of Puch-
murree, which will have to be met by transfers from other gmnts, some of which, 
it is believed, will not be wante(l. 

" Tho charge for roads includes £29,000 for the cart roads to Chukrata and 
Raneekhet. These are classed as military roads, but will no doubt be largely 
11se(l lly the general community, and thc Raneekhet road will, it is hoped, 
greatly open up tho tea and iron districts of Kumaon. 
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"The items for water-supply works are £10,000 for tho Kussuf project at 
Aden and £5,000 for Peshawur. The latter'is a most essential wod" and will, 
we trust, tend, when completed, greatly to re(luce the sickness at that place. 

"In a very important Resolution by the Govel'l1ment of India, issue(l 
on the 14th December last, it was laid down that for the future, in places 
where the climate is in general dry and lwalthy and thc soil light and 
readily drained, there was no objection, on sanitary grounds, to single-storeyed 
bal'racks erected on well-raised basements, and it was stated that much 
inconvenience had been caused to the soldiers, and cXIJense and difficulties 
had arisen in working punkahs and tatties, owing to the arrangement 
of dormitories and dry rooms in different floors. It was, therefore, resol.ecl 
that, sa.e at exceptional stations in'damp climates and low-lying localities, the 
l'llle of 1864 should no longer be in force, by which it was laid down that 
'double-storeyed balTacks in which the upper floors only are used as dOl'mi-
, tories, and the lower ones as dry rooms and for auxiliary purposes, should be 
, adopted, as a rule, in all parts of Jndia.' 

" By the new rule, it is believed that the comfort of the soldiers will 
he increased, and additional accommodation be giwn in barracks already 
completed, or that are well advanced, which may bo valued at about £200,000 
for 1,500 men. 

U I do not think there is anything more to be said with respect to the expen-
diture on military works, but I am decidedly of opinion that the present 
system by which local Civil Govel'l1ments deul primurily with the proposals 
for allotting money to military works is faulty, and that it woulcl be <L 

grea.t improvement, and one which, I trust, will ere long be initiated, that 
the allotment of grants for all military works should be made, at all events 
as far as the Bengal Presidency is concerned, by joint consultation with His 
Excellency the Commander-in-Chief and the :Military and Public Works 
Departments of the Government of India. 

"There remain the Marine charges which were specially 1'efer1'O(l to by my 
hon'ble friend lfr. Chapman. These charges are not in their nature so 
susceptible of reduction or of check by the Supreme Government as the 
Military charges, and must practically, to some extent, he dependent on the 
'supervision of the Local Governments. These Governments have been enjoined 
to exercise strict economy in their 1\I~rine estimates, aml various reductions 
ha1'e been effected. In fact, as I statc(l 011 this day week, the difference 
lJetween the expenditure of the ]\.farine Department in India as estimatecl fOl~ 
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1870-71~ and the sum now 'shown in the regular estimate for that y&'\r, is 
~ore . than '£50,000. At the sanie time, it, must, be recollecte4 that the 
purchase of a single, vessel, rn:, any O1~e year' largely ~l~ranges tho 
Marine estimates, ancl vitiates comparisons. As before 1868-69 the 
Mluine Department 'was not connected with the lliilitnry Department, 
I do not propose to say more with refel:ence to past years than that 
in 1870·71 the estimated Marine expenditure was £784,100, of which 
£307,924 was to be incuned in England and £476,176 in India. The 
i'egular estimate has increased the former to £311,700, an increase of nearly 
£4,000, while it has dflcreased the latter, or Indian expenditure, to £422,000, 
a r~duction of £54,000; but as the receipts in India are estimated at £272,100, 
the net expenditure in India was only £150,000. 

"For 1871-72 the llIarine expencliture'is estimated at £777,800, or £6,700 
. less than the budget estimt\.te of the ctu'rent year. Of this, £290,700 is for 
expenditure at home. This provides for £70,000 for the cost of six ships of 
Her llIajesty's Navy serving in the Inclian seas; £168,000 for stores for India; 
£50,000 for pensions,-I presume mainly for members of the old Indian Navy; 
ancl £2,500 for furlough pay. There is a considerable increase for stores, but 
a decrease of £66,000, paid in the previous year towards the cost of iron-clad 
monitors for Bombay., 

"The estimated expenditure in India is for £487,100, but the reoeipts are 
estimated at £237,900, leaving a probable expenditure of £249,800. 

"The transition state of the Marine Service on the other side of India. 
renders comparison between this year and last impossible, for the Indian 
vessels have not yet been reduced, while the Royal Naval vessels are already 
out hEll'e, and though the payments for these vessels are made in the home 
estimates, cost of coal and repairs wHI be an Indian charge, and for a tinl,e 
swell expencliture. 

"The Bombay Government has heen requested to carry out all possible 
reductions consequent upon the arrival of the Royal Naval vessels, and to 
suhmit no carefully considered report of the permanent wants of that Presidency 
uuder the' new arrangements, by which n.U military navn,l duties in these sell;s 
devolve all the Royal Navy. 

"This will no doubt actually reduce the expenditure in l3ombay, and iQ 
Bengal a cOllsiclerahle re(lllctiOl\ has been eifcctecl j but I &m uot :t?l'eparc(l to SI1¥ 
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-tbat we ar~ incurring a very largo IVlarino cxpenditure in India, considering 
. that it provides for the following items:- _ 

"AU the charges connected wit.h t.he :Master Attendant's De]1n.l'tmcnt, 
the Dockyard, the Pilot Vesscl~ and Pilot Scrvice; Steamers, Yv.ehts, Hiver 
Surveys, fol' this port and for rivers in Bengal; various charges for thtl 
ltfutlah, which, however, are greatly reduced this year; cost of' ull Mal'i1Lt' 
establishments, including that of Light. Ships aml Lighthouses in British 
Burmah; cost of River Steamers in tho Punjab; the Mastel' Attendan t'.~ 
Department at Madras; and very heavy expenses for the l\{m'iue establishment.~ 
at Bombay, in the Persian Gulf, at Aden, and Km'uchi, besidcs one l{tkh 
of Rupees for vessels employed on the Telegl'p.ph service, and also a charge 
of Rs. 27,000 for Marine Pensioners at Bomhay, as well as l)rovision for tho 
new monitors for the defence of t~e Bombay harbour. 

II Of these, as already observed, we hOllO to effect a cousiderable reduction in. 
the Persian Gulf as soon as the entire relief of Indian Yess{'ls is effecte(l 
by tho ships of Her Majest.y's Navy, for which we now 1)ay, and I entertain 
a strong conviction that the ~farine expenditure for 1871-72, if no unforeseen 
circumstances arise, will bear a very favourable comparison with that of previ-
ous years. 

" I have now gone tbrough the expenditure of the three branches of 
the public service of which I have more immediat", charge, and I fear I 
have greatly wearied the Council. I can only plead the magnitude of 
my SUbject, !lnd I promise thnt if I again have the honour to submit state-
ments of this kind, they shall be more brief than those I have today offered." 

His Excellency THE COi\I:MANDER-IN -CIIIEP said tlmt everyone must 
concur in appreciating the very valuable resolution which His Excellency the 
Governor General in Couneil had adopted of making public the statements 
which they had heard today, and the Council were very mueh indebtell 
to Colonel Strachey and General Norman for the extremely clear, and, 
HIS EXCELLENCY might say, admirable, statements which they had laid before 
the CounciL They embraced a vast numher of subject.s, far too enormous for 
him to advert to at the present time. But HIS EXCELLENCY would take the next 
availahle opportunity in Council, when the }'inuncial Bills came on, to make 
s~me remarks on those branches' of military expenditure which came within 
his own special province, and he hope(l that the statcment that he wonld make 
would explain to the public and reconcile them to such military charges as 
IJerhaps they did not at present perfectly understand. lIIS EXCELLENCY 
alluded more especially to the chal'g'.!s on account of' the shelter, comfort, 

u 
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ol'diriaryeducationand amusements of· soldielis. He would also make' some 
. l'em!lrk~ l:~g~r~ing the nece~sity of having mil~tary protection' for every part 
, ofth~ .:country; ',~ ,J,ie~essity wbicldIad, been exemplified to them, rec~ntly, in 
. letters of ~lood 'and' flamo more pL'essing t~a~ any al'gum"ents and words. . 

, . 

CUSTO~IS DUTIES BILL. 
The Hon'ble SIlt RIClIAltn TEMPLE also presented the rcport of the Select 

,Committee on the Bill to amend the law relating to Customs Dutics. . 

FINANCIAL cO~nnSSIONERSHIP (OUDH) BILL. 
The Hon'ble MR. !:;TRAClIEY illtroduced the Bill to abolish the Financial 

Commissionership of Omlh. 

The Hon'blc ~IR. STRACIIEY having applied to His Excellency the President 
to suspend the Rules for the Conduct of Business, 

The President declared tho Rules suspended. 

The Hon'ble MR. STRACHEY then moved that the Bill be taken into oonsi~ 
,deration. He had alrcady explained the object of this Bill. The Government 
, llad come to the conclusioll that the time had come when the Financial Com~ 

missioners hip of Oudh might be abolished without any inconvenience to the 
public, and a considerable saving of money might, perhaps, be gained. It was 
proposed to enable the Government to transfer to the Ohief Oommissioner and 
to th~ Courts of the Judicial and' other Commissioners of Oudh the duties 
which were now performed by, and the cases that were brought forward in, th~ 
Fmancinl Commissioner's office. . 

It was explabed, on a former occasion, that the Bill only professed to be a 
temporary measure. It was stated that the existing law in regard to the constitu~ 
tion of the Oudh Courts was in anything but a satisfactory state; that the law 
was extremely obscure, and that there was no doubt that a new Oourts' Bill 
wouM soon be required. That, however, was a matter which would require 

. careful consideration, and, the present Bill was merely intended to enable us to 
tide over a temporary difficulty. ' 

The Hon'ble ~IR. STEPHEli said he proposed to take this matter into consi. 
deration as soon as the Council arrived at Simla, when an 'Ou~, Courts' BUl 
would be prepared and introduced. 

The Motion was put and agreed to. 

The Hon'ble MR. STRACIIEY then moved that the Bill be passed. 

The }.Iotion was put and agreed to. 
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LOCAL RATES (OUDIT) BILL. 
The llon'ble }'IR. S'l'RACREY also presented the report of the Select Com-

mittee on the Bill to provide for the levy of rates on land in Oudh. 

The Council ndjou1'lled to Monday, the 27th March 1871. 

CALCUTTA, } 
1.Tlte 24t1t lIarclt 1871. 

WHITLEY STOKES, 
Sec!!. to tlle Govt of I1tdict. 




